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THE FINANCE BJLL, 1981—contd.

SHRI SANKAR GHOSE (West
Bengal): Sir, we are glad to discuss the
Finante Bill and glad to see the Finance
Minister, because there is a lot of expectation
when we see the Finance Minister these days,
after his recent speeches that if the  Bearer
Bonds do not succeed then he may consider
fresh taxation or fresh borrowings. Mr.
Finance Minister, correct me if I am wrong.
Therefore, when we see him, we think that
apart from the Finance Bill which Mr. Siso-dia
moved yesterday, the Finance Minister
may come up with something new also about
mobilisation of resources and filling the deficit

gap.

Sir, so far as the Finance Bill  is concerned, we
ara primarily concerned with the taxation
proposals, and on the taxation proposals there
are four points which I wish to
mention first. The first point is regarding the
imposition of import duty on newsprint on
which, as a result of a lot of discussion,  the
Finance Minister has given some relief to the
small newspapers.  But, basically the criticism
remains that all the previous Finance Ministers
had spared the newsprint which was imported
and ultimately this import duty on newsprint will
really be a tax on newspapers, on
information, on knowledge, on literacy.
Therefore, it is not very desirable. And
when the Budget gap as the presented was more
than Rs. 1500 crores, to get only Rs. 21 crores
out of newsprint ~ wag not  worth ths effort.
This will mean that the prices of newspapers may
rise.  This may mean that people have to rely
on Government controlled media. None of
these consequences is desirable.

into Pumea, Bihar

The second point I wish to make on
the taxation proposal is that the
Finance Minister has mentioned that some
changes are to be made to provide power to
the Central Govern-* ment to exempt or
reduce income-tax or surtax in favour of
people involved in the oil business—really the
foreign people that are coming in—and also
there is a statement that on production sharing
basis some arrangement may be entered into
with them. This is a very ticklish question,
production sharing (basis and complete
exemption. The line must be drawn
somewhere and we have to be very careful
that in getting oil, which we need very
much, we do not over-step the limit. This is a
question of what concessions have to be
given; total  exemption and total production
sharing may not be desirable; some line
has to be drawn somewhere.

The third point I wish to make on
the taxation , proposals is that the
Finance  Minister has given  conces
sions this time to the income-tax pay
ers, not the small lower middle class
people. Last time he gave some con
cessions to the people deriving in
come from the agricultural sector.
Because of inflation there has been a
great accumulation of wealth among
the really affluent and, therefore,
some measures, apart from the con
cessions that have been given, have
to be taken. One measure is to tax
the conspicuous consumption and
another corresponding measure is to give relief
to the really poor, not merely one per cent of
the people who pay income-tax. ~ These should
have been there. Now, so far as the
taxation on the conspicuous consumption is
concerned, there can be various measures that
can be thought of. And so far as the question of
giving relief to the poor is concerned. the
public distribution system should have been
strengthened much more than it has been done.
These are the areas which need to be looked into.
The prices of essential commodities  are
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going up. Every householder knows
about that. So the  concessions
should not have been given only to one per
cent of the tax-payers but to the vast majority
of the people.

The fourth point I make on the taxation
proposals is that the way .these proposals have
been framed, may give rise to some confusion
or some suspicion in th, minds of the States
that the proposals have been so framed that
they do not get their proper share. Now, out of
income-tax, the last Finance Commission pro-
vided that the share of the States will 03 85
per cent instead of 80 per cent as before. So
that a greater share of income-tax goes to the
States. Now the concessions in income-tax the
Finance Minister has given this year will be
Rs. 115 crores, out of which the States will
lose Rs. 86 crores and the Centre Rs. 29 cro-
res. So this may give rise to the feeling that
some good thing has been done but at
somebody else's expense. This is a problem
which requires consideration. And in regard to
the auxiliary Customs duty, there also the
States will not get a share. Therefore, an
impression should not be allowed to be
developed that out of the measures of taxation
that have been imposed the States' share will
decline. Another point in connection with this
which I was mentioning is—I had mentioned
it previously also;—about the total resources
transfer. Th, Finance Minister had said that he
had given the revised figures of last year. But I
will not take the revised figures. But I will
take the assistance for Central and Centrally
sponsored schemes of the Plan. In 1980-81,
the total amount of grants was Rs. 975 crores
which has been reduced during the current
year to Rs. 922 crores. The revised grants
were Rs. 1,056 crores. I ,,, leaving that out fo,
the time being. But even the original grants of
3980-81 for assistance for the Central and the
Centrally sponsored schemes were reduced
from Rs. 975 crores to Rs. 922 crores.
Similarly, assistance to the States for
development outside
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the Plan has been reduced from Rs. 157
crores during the last year to Rs. 114 crores.
So, all these thinga need to be looked into.
Then, Sir, connected with the question of
taxation is the question of the tax laws.

Sir, previously, the Finance Minis
ter had mentioned something on the
last Budget. He had said that he
wanted to simplify the taxation sys
tem. The Income-tdX law which is
bulky and which is unwieldy and
which gives rise to a lot of litigation
can be easily reduced to a half. No
body knows what the Income-tax law
means.  Therefore, that work of
simpifyling the tax laws, particularly
the Income-tax law, should be taken
up immediately. Then, Sir, the
other thing i, about the Appellate
Tribunal. So far as the excise £P-
peals are concerned, that promise of
the Finance Minister is there and we
hope that h, will tell us a particular
day when this promise will be imple
mented. Now, connected with the
taxation question is another  aspect.
The Finance Minister has now redu
ced the base of taxation so far as In
come-Tax is concerned. So far as
agricultural incom, is concerned, he
has reduced the baS2 of taxation here
also. Now, what are the measures
which are required for better collec
tion of taxes? These have to be
formulated  very clearly.  There is
another aspect of this question. So
far as the tax resources that we col
lect ar; concerned, in all the previous
Budget speeches of the Minister, there
was something said about the waste
ful expenditure in the Government
departments and certain  commissions
were set up in certain times. But I
find no mention anywhere this time of
ths wasteful expenditure that is
being incurred. Everybody knows that there is
a lot of wasteful ex-penditu-e and all are
concerned about how it should be curtailed.
For this purpose, Sir, a definite and t oncrete
measure has to [ja formulated. There is some
Commission, I think, chaired by Mr. L.K. Jha.
1 do not know what
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the full terms of reference of this Commission
are. This aspect also needs to be looked into.
There is another aspsct of the question relating
to the reduction in wasteful expenditure, and
that is the question of subsidies. In that, I
think, the Finance Minister and the Planning
Commission Members are not speaking with
the same voice, i, the same tone. The Planning
Commission is all the time mentioning about
the reduction of subsidies. They are saying
that they do not get even the maintenance ex-
penses of the irrigation projects, out of
transport, out of power, etc., not to talk of any
surplus. They do not get even the maintenance
expenses and go, there is no question of get-
ting any surplus. What are the measures that
are taken to see that th, ™te of subsidies is
reduced? The Finance Minister, 1 think, had
said that it was not very easy to reduce the
subsidies. So, I think it is necessary that the
Finance Minister and the Planning Commis-
sion should speak with the same voice on this
question.

Now, Sir, coming to the general
approach, the financial and monetary approach,
the Finance Minister has, in this Budget
and in the previous one also, has adopted an
approach of collecting real resources outside
the Budget and outside the Finance Bill. Last
year, about thre, thousand crores were collected
on account of price rise and this year, with the
rise in the prices of petroleum and steel and
coal, about Rs. 1.700 crores have been
collected outside the Budget. Again, on
account of the increase in prices of steel and
coal another Rs. 550 crores would be
collected. Technically you can say that
this  isnot a budgetary measure. But, if
they suffer , loss, Sir, these things will
have to be taken  into account and, t, that
extent, th, budget deficit would have
increased. Now, the State is playing the
massive role now not merely insofar as
maintenance of law and order is concerned, but
also
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insofar as developmental activities are
concerned. The old concept of collection of
resources by way of taxation is ther, and there
is the injudicious method by which Mr.
Charan Singh got  Rs. 240 crores by taxing
the petroleum products.  And, Sir, last year,
the Finance Minister collected  about two
thousand crores on petrol and. petroleum
products alone on account of the rise in their
prices. But  now if the method of resources
mobilisation increasing is through price rise
rather than through taxation, then I think it ig
necessary to ensure that this artificial
distinction between resource mobilisation
through price rise and taxation should not stand
in the way of Parliament land the nation
should Ibe presented with a clear picture of
what resources are being mobilised  either
through pries rise or through taxation.
This artificial distraction of saying that this is
price rise is no longer very realistic in the pre-
sent day circumstances, because  with price
rise the Central Exchequer would have
to pay for it, and it would be reflected in the
deficit. The method that has now  been
adopted this year and last year had meant that
the resources had been collected outside the
Budget and Parliament and  the nation have
been given a faft accompli how it has been
done. The total burden that the people have

to Shear should be presented tothe  people
clearly. It should be told: this is the price
rise, this is thse taxation in crease; so that

there is a real discussion on that, otherwise
what is happening is that the real
resources mobilisation is outside the
Budget, outside the Finance Bill. ~ And when
th, Finance Minister comes he YA merely
say: I have imposed a very light burden.
He will get a very responsive Press; he will bet
'okays' on the next day. But the total
discussion does not take place on the real
economic policy of the Government. And
if this trend continues, then the Budget and the
Finance Bill will not become a major event in
the economic policy of the nation; it will ulti-
mately become a non-event. And
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this is also not very desirable. Therefore,
some reorientation of the approach is
necessary with regard to this matter. The
resources released through price rise should
be discussed in Parliament and the entire pic-
ture of the Budget should explain the enitre
thing. The Budget does not explain the entire
thing because it is said, technically it is
outside the Budget. Technically it is so. But
the modern economics as it is developing,
substantially it is not so. Therefore, it must be
discussed; it must be placed before the nation
and parliamentary discussion should take
place. Otherwise, we are discussing only
about Rs. 200 crores taxes imposed by the
Budget; about Rs. 1700 crores resource
mobilisation outside are not discussing. This
is another approach that requires
changing.

Now, so far as the deficit financing that has
taken place is concerned, we remember when
th, Finance Minister presented the Budget—
we were sitting in the Lok Sabha galleries—
and before he disclosed the deficit, very
dramatically he took a sip of water, and then
he disclosed—to the hushed house.
(Interruptions)

SHRI N. K. P. SALVE" (Mabharashtra);
That was to create suspense.

SHRI SANKAR GHOSE; That cre
ated suspense. The Finance Minister
is a great pastmaster in this art of
drama.  (Interruptions) And he crea
ted suspense, and then everybody was
thinking that it must be a huge
amount. And then he said: sixteen
hundred crores... . (Interruptions)
That hlbforic glass, if it is brought today, after
the bearer bond scheme, then perhaps the
Finance Minister will take another sip and
there would be another hush.

AN HON. MEMBER: He will take liquor.
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SHRI SANKAR GHOSE: That is a
matter of opinion. Now, after this
(bearer bonds, will that old glass of
water suffice? The question is, last
time Rs. 1400 crores was the deficit.
Untimately, to Rs. 1500 crores, Rs. 500
crores was added. This time the de
ficit was Rs. 1500 crores, because Rs.
1000 crores was in the Finance Minis
ter's  pocket—the 'magnificent' bearer
bond scheme Rs. 200 crores last year
and Rs. 800 crores this year; 1 do not
know whether it is Rs. 400 crores; the
Finance Minister will tell us. If

it is Rs. 400 crores, then there is  a gap of Rs.
600 crores. To Rs. 1500 crores deficit, is
added another Rs. 600 crores. That means,
itis Rs. 2100 crores. Like last time
another  Rs. 500 crores is added. At the
end of the year it will be Rs. 2600 crores. So
what other rabbit the Finance Minister will
produce? The bearer bond scheme may be
another one, Ibecause I saw a cartoon with a
huge, big, fat industrialist asking; When do
you open your sale next year?  This year
it is closing. ~ Now, when do you open next
year? Maybe there is some other scheme
next year. If the' Bearer Bond has failed, to
that extent there is a 600 crore gap and to that
extent the deficit has increased. It is a very
serious  situation because during the entire
Sixth Plan, the Planning Commission had
contemplated a deficit of 5000 crores of rupees
of which th, last year's deficit  and this year's
deficit taken together is about more than
4000 crores of rupees. We have already
consumed 70 per cent of the deficit of 5
years and there is a great pressure on
prices. The Bearer Bond Scheme has failed,
for whatever reason it may be. In addition,
there is this pressure on prices. I can
understand the Finance Minister saying as
perhaps he told the Lok Sabha that he i
thinking of new taxes or some borrowings or
something new. If the budgetary arith-
metic on the (black-money bonds etc. has
failed, the prices are bound  to rise because a
great inflationary pressure is there.  There is
a deficit of
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about 1500 crores, now of about 2200 crores.
There is a a total additional burden of 1100
crores on account of petroleum products, of
550 crores on account of increase in the steel
and coal prices, etc. Apart from this,
about 400 crores of inflationary potential
was injected in the economy. Therefore, a great
measure has to be ilormulated to check this
price rise. So far, the measure that was contem-
plated to reduc3 the deficit was the Bearer
Bond.  That also raised  a question. We
had thought that there were two kinds of
currencies, the white one and the black
money. Now, there is a kind of mulatto
currency, neither black nor white. Itis per-
haps grey which is legalised ~ Iblack money.
It is taxless currency. It does not pay
income-tax, wealth tax, etc. It is taxless

currency. It is not a kind of parallel
economy. It also raised  another
question. The people get an impression

that after all the Government will have to come
to us through some voluntary disclosure
scheme or bearer bond scheme. Will tne
people not get the impression that if the evasion
is big  enough, large enough and attractive
enough, then the Government will have to
succumb and regularise it? What is the
impact of that on the honest taxpayers? ~ That
is the big  question. How do you ensure that
the honest tax payers pay their taxes?
Ultimately, the people who really avoid taxes
in a big measure get away through these
schemes.

So far as the money provided for this Plan
is concerned, the central Plan has
increased by 17 per cent and tlie total Plan has
increased by 20 per cent.  But the Sixth Plan
is not on the basis of 1980-81 prices; it is
on the (basis of 1970—80 prices.  In the last
two years, inflation has increased to the extent
of 30 per cent. Therefore, the increase in real
terms  will not be very much.  The porblem
is
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that so far as production is concerned, it is
either in the agricultural sector or the
industrial sector. In Agriculture, the rain
gods have teen generous and the production
has been good. Even then, if we are to
ensure employment to the people the fact is
that . have to give a lot of emphasis to the
agricultural sector. This figure is also
mentioned.  The central outlay last year was
949  crores of rupees. It has bean
reduced to 871 crores this year. Another
thing linked with it is the employment pro-
gramme. I have raised it before and the
Finance  Minister had said that the
Planning Commission was looking into it.
Now the Planning Commission has also
examined it. But ultimately that Rs. 340
crores wasreduced to Rs. 187 crores. It
was said that the States will provide the
matching amounts. I should have expected
that the Centre will retain Rs. 340 crores
and if the States were to provide another
Rs. 340 crores, that would have been
desirable because we cannot solve this
unemployment problem through the process
that we are pursuing so far. Our  growth
rate has been more or less 3.5 per cent.
Out- population growth  rate has been 2 per
cent.  So, 1.5 per cent is the net growth rate
we have  had over the decades. Unless
we  do something on the employment sector,
we cannot really make any dent on the
unemployment problem.

There are certain
allocations for the
institutions which
examination. I  find that  this year the
allocation is Rs. 1Il crores. It is Rs. 2 crores
more than last year. But last year's revised
allocation was Rs. 231 crores.  Now, it is
necessary that we do provide more funds for the
agricultural sector because, as everybody
knows, more employment  can be generated
in the productive agricultural sector. ~ And the
rough estimate is that of Rs. 1 crore is invested
in big industry, it will give employ-

figures of the
agricultural  financial
require careful
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ment to 100 people, in the light industry, it
will give employment to 1,000 people and in
the agricultural sector to 5,000 people. This is
only a rough estimate. But nonetheless this is
the sector which is more important. I find that
the bank credit to the agricultural sector had
come down in 19711-80 to 27 per cent from
29 per cent in 1978-79. This is a trend which j,
disquieting.

The  Vice-Chairman  (Shri
Gosawami) in the chair)

So far as the Industry is concerned,
last t:m. also the Finance Minister
said about the carrot and the stick
policy, and that the  industrialists
always come with a lot of demands
for concessions and exemptions, and
that considerable concessions had
been given but nonetheless the real
response  isnot coming. In the
case of agricultural sector, the response is
from the rain gods. And in the cas, of
industrial sector, the response has to come
both from the private sector and the public
sector. Unless they act to generate surpluses,
we are in for difficulty. I think, the Finance
Minister has taken that about Rs. 2,310 crores
will come from the internal resources of the
public sector undertakings. I think that is the
figure. Now, we have to be very careful as to
how this amount comes. We find that out of
Rs. 16,354 crores invested in the public sector,
in 1979-'80, the net loss had been Rs. 74
crores. If this net loss is to be wiped out, it
may be done in two ways. It may be done by
simply raising the prices without improving
the effectiveness or the efficiency. Now, if by
raising the prices these Rs. 2,310 crores is
recovered, then it will be merely feeding the
fires of inflation. Therefore, what is the
mechanism that has been devised to see that
the public sector ennterprises give these
resources by not merely raising the prices but
by increasing the efficiency? So far as the
public sector is concerned, the main
infrastructure is coal, power and steel. The
commanding heights of these sectors are in the
hands of

Dinesh

[5 MAY,

1981 ] Bill, 1981 342

the Government and, therefore, we have to
show that the public sector works, we have to
show that the public sector generates the
surplus, we have to show that nationalisation
is not merely a question of institutional
approach and there must be work-ethic for
nationalisation. In nationalising an industry,
both the management and the worker should
feel that the unit belongs to the nation and
they must show that the performance in the
public sector is better than the performance in
the private sector. Unless that work-ethic is
developed, unless that attitudinal change takes
place, all this investment that has taken place
in the public sector will not give us the result
that we really want.

Then, Sir, on the question of prices, the
prices are rising. Some people say that it is 15
per cent and others say that it is more. If prices
are rising, then there are two aspects to be
considered. What is the reason, for this price
rise? And what is the policy to check this
price rise? So far as the reasons are concerned,
generally three reasons are given. Firstly, that
it is imported inflation, oil price rise. There
also I would like that the Finance Minister and
the Petroleum Minister speak with one voice.
We have given the figures. So far as the
Petroleum Minister, Mr. Sethi is concerned,
he says the oil price rise component is only
1.35 per cent. Finance Minister said that 26
per cent inflation is due to oil price rise. This
has to be reconciled because in answer to a
question the Petroleum Minister says this has
a very negligible effect on the price rise. The
Finance Minister says that is has a much
bigger impact. Even on the analysis we agree.
Then, what is the policy that we shall
formulate? The other explanation of inflation
generally given is that it is because of a poor
harvest. But that question does not come in
because we had good harvest. The third
explanation  given is  hoarders and
blackmarketeers. But with all the vast powers
that the
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taken, this explanation really does not hold
water. There is enormous power with the
Governments so far as hoarders and
blackmarketeers ar, concerned. The
Government should exert all its powers and in
this end the entire country will be with the
Government. All the country will be with the
Government if these powers are exercised in
dealing with hoarders and black-marketeers
and strengthening the public distribution
system. So far as price rise is concerned, there
is the question of general approach to the
question. So far as I recall and the Finance
Minister should correct me if I am wrong, he is
on record as having said, my dose of inflation
can be a stimulus to the economy. Whether he
has,'said that I do not know. But I would like to
submit that in a developed country where more
or less people have employment, a m'.ld does
of inflation can be some stimulus to the
economy; that may be all right. But in a poor
country if a mild dose of inflation even 1 per
cent or 12 per cent inflation in a year or 15 per
cent inflation in a year is there, it will erode the
purchasing power of the people. Therefore, we
must know what the Government's policy on
these things is. In India if we did not have the
real problem of unemployment or the problem
of people living below the poverty line then a
philosophy saying that a mild does of inflation
is stimulus to the economy might be all right.
But so far as India is concerned, there are some
figures I have seen in the Economic Survey
and other documents that they have given,
which say that the index number of the per
capita net national product in India has
declined from Rs. 150.4 in 1977-78 to 1979-
80, i.e., before the Finance Minister came in. I
am not speaking from a partisan aspect. But I
am only saying that because of inflation the
real purchasing power of the people has
declined. And, therefore, in India if a small
dose of inflation may be some stimulus to
industry,
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it will really cause great hardship to the
people living below the poverty line. And,
unlese we can give purchasing power to the
poor people, and unless we have a strong
public distri-but'on system, and unless we can
ensure that jobs are generated or self-
employment opportunities are given,, then we
shall be in great difficulty.

So, before concluding I would like
to make this appeal again to the Fin
ance Minister, particularly about emp
loyment which we have raised again
and again in this House, that the pro
mises that were given of at least one
person to be employed from each
family, that was given in the ruling,
party manifesto, should be fulfilled.
That was a very welcome promise. I
mentioned it before and [ mention it
again. And the whole country will
be with the Government if it comes
with a rural programme so far as
that .s concerned. To give that kind
of employment, you have to streng
then the minimum needs programme,
you have to strengthen the rural
works programme, you have to stren
gthen the irrigation projects, afforesta
tion projects, dairy, animal husbandry,
fishery, agriculture, and ailed sectors,
Antodya  project, employment  guaran
tee scheme on the Maharashtra pat
tern. Unless that is done, we shall
go along the old line of having rural
growth of 1.5 per cent and people be
low the poverty line will remain be

low the poverty line. Other nations
following the socialist path or the
capitalist path, whether it is Yugos

lavia or Thailand, they all achieved 6
per cent growth rate. We are achiev
ing 3.5 per cent growth rate. With
that growth rat, we shall not be able
to make a dent on the people who
are below the poverty line. And,
therefore, I would appeal to the Finance
Minister that with regard to this employment
programme, not merely employment without
production  content, but employment
programme having a production content,
those programmes must be intenfied and
allocations must b, made in such a way that
our huge manpower is utlised and this
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huge manpower is not treated as a liability
but as a great asset so far ;as India is
concerned. Sir, ours is one .country in the
developing world which has one of the
highest saving rates, one country in the
developing world which has the highest
taxes, one country in the developing world
which has the largest scientific manpower,
and we also have the food an the foreign
exchange reserves. Therefore, there is a
great opportunity and I hope that some
concrete schemes will come so that we can
really make a dent so that people who are
living below the poverty line get a relief.
Thank you.

SHRI N. K. P. SALVE: Mr. Vice-
Chairman, as | rise to support the Finance
Bill, I wish to practically reiterate that the
Budget and the Finance Bill of this year
were received by a very wide cross-section
of our people with a very high degree of
appreciation and approbation; particularly it
was exceedingly welcomed by the lower
middle class people who have been
suffering  incalculable  hardship  and
harassment and in the proposals contained
:n this Finance Bill, they could see some
relief, some sunshine.

However, it is undoubtedly true, that ever
since the Budget and the Finance Bill have been
presented to this House and to the Lok Sabha
'there has been incessantly an increase in the
wholsale price index and it has been
undoubtedly showing an upward trend.
Undisputedly, Sir, we have not as yet been able
to tame the inflationary forces which have been
oppressing and which have been ravaging our
economy. But the question is, is it fair and
proper that the entire inflationary trend, the rise
.in prices, the increase in the wholesale price
index, is being attributed to certain structural
deficiencies of philosophy and measures taken
in the Budget and the Finance Bill? Some critics
have been a little uncharitable to the Finance
Minister and one of *ihem said that the Budget
was poli- 1
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tically clever bu economically  unsound.

THE MINISTER OF FINANCE (SHRI R.
VENKATARAMAN): He is a professional
critic.

SHRI N. K. P. SALVE; And further, the
price increase, the increase in the wholesale
price index, was attributed or was put as a
proof of the lack of soundness in the
proposals contained in the Budget and the Fin-
ance Bill. Undoubtedly, every student of macro
economy would know and will accept that
both the Budget and the Finance Bill are an
exceedingly potent power in the hands of
the Finance Minister to regulate the entire
economy of the country as such, an surely it is
a very powerful weapon to fight amongst

others  inflationary pressures if they are
oppressing the ~ economy. I challenge
anyone anywhere  to produce a

Finance Minister who will be o)
ingenous to be able to control the
inflationary pressure i" the economy in the
circumstances in which we are today without
there being the fullest co-operation from all
those segments of the economy who equally
control the forces of supply and demand. Par-
ticularly in the private sector, if the people
who are responsible for production, who are
responsible for supplies, who are responsible
for distribution and who also to a large extent
are responsible for demand management, are
not going to fully co-operate with the
Government and  the Finance Minister, the
ingenuity of a Finance Minister, in any
controlled economy of the type that we have, is
never going to bear with us. Therefore, I was
very carefully listening to the evaluation
which Shri Sankar Ghose was making
of the various proposals in the Budget and in
the Finance Bill and he did come out with a
few suggestions. The difficulty is so far as his
criticism is  concerned—he did spell out,
according to him, some apprehensions and
h, did spell out some ofthe  objectives—
under the given circumstances ~ what
better
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could have been done to achieve these
objectives has not been spelt out by him or by
anybody. We have the limitations and the
constraints on our resources. These resources
have to be mobilised in a particular manner
Within these constraints and limitations, and
the powers which ar, given to the Finance
Minister who is responsible to Parliament, the
best has been done. If one were to make a
very objective and an honest evaluation, one
will find that there are two reasons which ar,
wholly and solely responsible for inflation
and one will not have the slightest doubt in
demarcating or finding out what those two
reasons are.

The first of the two is that the entire
economy—I think, it will be admitted—is very
perniciously entangled and enameshed in
perennial shortages. We have to, dedicatedly
and devotedly work to convert this economy of
shortages into an economy of surplus, if not an
economy of surplus, at least an economy where
our supplies are adequate. Unless work towards
building up an economy of adequacy, it is
impossible for us to be able to really curb
inflation. One need not be a genius in econo-
mics to be able to accept this proposition. There
are many reasons why we have not been able to
bring about a larger degree of supplies and why
we have not been able to bring about a situation
where the supplies outstrip the demand. There
have been infrastructural constraints. Conse-
quently, thre hav, been constraints in regard to
under-utilisation of capacity and so on. These
are all apsect which possibly are outside the
purview of this subject on which I want to make
my submissions today. Be that as it may, the
fact remains that there are ""shortages and that
we ar, languishing, we are graning, in this
phenomenon of shortages

The second reason is this. There is a
tendency, 1 submit, towards excessive
profiteering in the private sector coupled with
an absolutely inalienable
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. attitude towards tax evasion. Now, if I these are
the two factors, if these are the two reasons,
which exit in. our country, to say that the Finance
Minister is alone responsible for-checking
inflation, is certainly not taking a very realistic
view or a fail" view of the matter I was in
Bombay 1 yesterday and someone told me that a.
bag of cement costs Rs. 120 in the blackmarket as
against the official price of Rs. 27 or Rs. 28.
When I was talking to someone, he said 'Well, the
entire  blackmarketing or racketeering or
profiteering which is going on in. cement is on
account of the unrealistic pricing policy'. I asked
him the question 'Assuming that We raise the
price of another Rs. 10 from Rs. 27 to Rs 37, how
will you explain the difference between Rs. 37
and Rs. 120?". This tendency towards economic
offences, this tendency towards rec-keteering, this
tendency towards profiteering, is increasing. Of
coure, Shri Shankar Ghose is very right when he
said that the Government, with its-massive police
powers, should be able who are indulging in these
anti-social to come down heavily on the people-
activities. But such things are very easily said
than done In a free country such as ours, police
powers in respect of economic offences can go-
only to a certain extent. A certain social
consciousness, a certain social awareness is the
sine qua non, is an indispensable condition, which
alone can help us in checking this malaise of price
rise.

There has been some attack on the Finance
Bill and the Budget, that these Budget
provisions, these Budget proposals and the
proposals in the Finance Bill, have not been
sufficiently or adequately incentive oriented
and, therefore, it has been said that any
Budget an fical measure, which is not
adequately incentive-oriented, will not be
conducive to the supply management
approach which approach has been adopted by
the Finance Minister for the last two years.
The critics say that supplies of goods and
services; cannot be augmented to outstrip de-



349 The Finance

mand unless there are adequate incentives
given in the private sector, possibly, in the
public sector, to augment production, to be
able to maximise, to be able to optimise
productivity and to augment production as
such. I again submit that this criticism is
certainly not justfied because to an astute and
a discerning student of public finance,
particularly of fiscal jurisprudence, one thing
would have become absolutely clear that our
thrust of the fiscal policy in the last two years
has been on an entirely different basis. It is
clear and particularly, it is an utterly glaring
drift, a glaring change which we have brought
about in the methodology that we want to
adopt to achieving our objectives and our
goals.

So far as the fiscal measures are concerned,
I submit with all humility, but with all the
emphasis at my command, that they have been
far more pragmatic, far more realistic than
doctrinaire. Once upon a time we used to
consider that to be able to achieve objectives
of social justice, to be able to establish
egalitarian society, along with augmenting the
revenues into our exchequer, go on raising the
rates of taxation, whether they be direct taxes
or indirect taxes. The result has been that at
one particular point of time the marginal rate
of income tax was 97.75 per cent and we
believed that this was going to augment our
resources. We thought that that is going to
eradicate enduring disparity in wealth or
opportunity of power. The result was, it was
found that this sort of a doctrinaire approach
was wholly counter-productive. With this
system the rich became richer and the poor
became poorer. So far as augmentation of
revenue is concerned we realised that when
we reduced the taxes, the revenue increased.
But if this approach is not incentive-oriented,
then I submit, they are looking into the matter
with coloured glasses, they are not being fair.
The criticism is purely for the sake of
criticism. Ultimately. the Finance Minister
himself has said that he will give further
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relief in taxation and make it more incentive-
oriented provided there was appropriate
response to the measures he has taken, and no
Finance Minister worth his salt can jump in a
manner so that if he fails in the jump he would
have fractured his legs and along with that the
economy of the country. Certain degree of
circumspection and caution is necessary in this
approach which has been adopted and the point
to which we have come in this approach is the
right point, and I have no doubt in my mind that
should there be a proper response, the
incentive-oriented approach or the 1 approach
of supply management can be more effectively
implemented.

1 would now come to certain basic postulates
or requirements in our tax system as such. The
first and foremost thing which I can never over-
emphasize, especially with reference to our
direct taxation, is an absolutely imperative
necessity with the highest degree of urgency to
simplify the tax structure. It has a complexity
which makes it absolutely incomprehensible for
the highest of the tax lawyers, the best of the tax
lawyers, who cons'der it best to discuss or to
understand a particular section or a proviso or a
rule °nly when there is a dispute; otherwise the
leav, it to Gods. Somebody writes it, we pass it
and someone else interprets in such a manner
that ultimately the interpretation has nothing to
do with the intent of the legislation. So, Sir,
when I talk of simplification, I wish to make it
clear to Shri Venkataraman, our Finance
Minister, that mere redrafting in simple
language—assuming such an exercise is
possible and we can put our entire tax laws in a
simpler language, in a more comprehensible
language—is not going to simplify our tax
structure. If you want to simplify the tax
structure, you must simply the pattern, you must
work on simplifying the tax pattern and I  then
only it is possible.

And when I am on the direct taxation, there is
one  more suggestion 1 that I want to make.
That is, if you-
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[Shri N. K. P. Salve]

want to eradicate and finish once for all the
utterly futile litigation in direct taxation, then
get rid of those provisions in the Income-tax
Act, in the Wealth Tax Act, in th, Gift Tax Act,
in the Estate Duty Act, which are made
supposedly for purposes of giving fiscal
incentives, for purposes of giving incentives for
savings. In fact, if we ask him how much you
have achieved as a result of any particular tern
or any particular incentive, he will say I have no
idea. How many backward areas have been able
to get infrastructural facilities because of the
provision in the Income-tax Act? As far as |
know, not even one. And still we are deceiving
ourselves. In season and out of season, every-
time, there is a fiscal legislation, there is a
Finance Bill, there is a taxation law, there is an
amending Bill. Mr.. Venkataraman—when I say
Mr. Ven-kataraman, I mean the Finance Minis-
ter—comes with some sort of a scheme of
incentive for this and for that and ultimately we
do not have any data as to how far we have
achieved that objective. Get rid of these incen-
tives, bring down rates of taxation, make the
laws simple and make the pattern of taxation
law system simple and purely regulate the entire
working on the collection with the help of rates,
reduced rates of taxation. In this country today
if you want voluntary compliance, it has been
proved beyond doubt that any amount of
exercise of police force is never going to help
you augment your revenues, is never going to
help you collect the money you want to collect.
Unless you have two officers behind every
assessee, which will make the entire cost
prohibitive, it will be impossible for you to be
able to successfully administer the direct tax
laws. If that be the position you will have to
depend on voluntary compliance, if you want to
depend on voluntary compliance, you will have
to bring down the taxes to a point where the
people will be agreeable to .paying taxes, where
they will consi-
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der payment of taxes is more rewarding than
evasion of taxes. Therefore, I submit get rid of
the incentive provision and fix an acceptable
and rational rate of taxation. The time has
come when we should demand of him that the
rate °f taxation in the non-cor'-porate sector
should not exceed 50 per cent and after getting
rid of these incentive provisions in the
corporate sector We should consider fixing the
rate in the corporate sector between 45 to 50
per cent of income. But only-one incentive
should be kept. This will go a very long way
in bringing about accelerated industrialisation
in the country and also bringing about a
certain solution to a very vexed problem of
black money investment in productive
channel. And that is, Sir, let a provision be
made—the only ! provision for incentive—
that any person who puts up an industry will
be entitled to write off 75 per cent of the value
of the land, building, plant and machinery in
the year it is spent. This is nothing more than
accelerated depreciation.

Also, he may consider, in view of the
difficulties we are having on account of
housing, why not also allow 75 per cent of
the money spent in build ing a house to be
written off should an assessee want so. I
will submit, if that is so, if the people were
to bring their black money into construction
of immovable property, they will show the
correct valuation of the money spent. And
once the show the correct valuation of the
money invested, higher wealth tax will be
collected. Today the wealth tax collection is
on very unrealiastic valuation. On
properties which cannot be constructed for
less than Rs. 20 or 25 lakhs, value shown is
3 lakhs or 4 lakhs of rupees, but if it :is
provided that out of the Rs. 20 lakhs which
you spend, you will b, allowed 15 lakhs to
be written off as revenue expenditure, the
person will have not qualms of conscience
in showing Rs. 20 lakhs as the value you
willbe  augmenting
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in a practical manner your wealth tax collection.

With reference to the provisions of the Finance
Bill,, I want to draw the attention of the Finance
Minister to clause 16 of the Finance Bill which
seeks to insert a new section—section 167A for
the Income Tax Acts. This new section has been
inserted with a view to plugging the loopholes as a
result of which there was massive tax avoidance
by persons creating large many assessees in the
status of association of persons, creating trusts in
which they left the interest or the benefit of
beneficiaries indeterminate or unknown. To that
extent, I entirely agree with the philosophy, But,
Sir, I think it has escaped the notice of the
draftsmen and the Finance Minister that while
doing this, and subjecting the association of
persons or the trust where the benefit of the bene-
ficiaries is indicterminate, that would be subject to
maximum marginal Tate of income tax. They have
forgotten that certain categories would get into
this clause of maximum marginal rate of taxation
and it will be causing hardship even to incomes
which are receivable by the trustees on behalf of
the provident fund, superannuation fund gratuity
fund, pension fund or any other fund created
bonafide by a person carrying on a business or
profession exclusively for the benefit of persons
employed in such business or profession. So far as
this levy of maximum marginal rate of income tax
on trusts is concernd where the shares of the
beneficiaries are indete-erminate or unkonwn, it
must leave som, exception and the exception it
leaves is in proviso (4) to section 164 (I). I am
sure Mr. Venkataraman will consider my
suggestion when he is replying. And I am sure
Shri Ven- ! fcataraman will consider my
suggestion and when he is replying he will let us
know what he has to say in this matter.

There is another provision which I 1 draw
the Finance Minister*; attention, 315 RS—12
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because I was very intimately connected with
that enactment. It related to prohibition on the
public charitable and relegious trusts who
were completely abusing the exemptions
under this section by investing their funds into
equity shares. Massive empires have been
built by people literally under the name of
charity, because this is a classic example of
how chari ty begins at home. We therefore in-
serted a clause that you cannot invest thes,
monies except in the norms prescribed
without losing tax exemption. This was as a
result of the recommendation made by the
Select Committee which worked out the
Taxation Laws Amendment Bill of 1975 and
this clause was inserted. Finance Minister
after Finance Minister extended the date of
unloading of the shares. A time finally came
when the Finance Minister said firmly that we
are not going to put the date off any further.
But I want to draw his attention because he
may not be knowing this.

Courts have taken a view on an
interpretation of this particular section—13(1)
(dy—where they refer to "Any funds of the
trust or institution invested or deposited or
continuing to remain invested or deposited for
any period during any previous year com-
mencing on or after the first day of April 1981
otherwise than in any of the forms or modes
specified "subsection 5 refer only to such in-
vestments as were the investments made by
the trust as such and that they do not take in
investments which were received by the trust
by way of donations, etc." This view has been
taken. I suggest that instead of waiting for five
or four or three years and then mak'.ng a
retrospective amendment, kindly clarify the
position straigthway as far as possible
because, let not the intent of the legislation, at
least jn this respect, be misunderstood by
courts.

Sir. I want to submit something about
capital gains. There is a very strong lobby
working, saying that we
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[Shri N. K. P. Salve] should restore 54E as
it stood then. I personally feel that several
countries have the salutary provision of taxa-
tion on capital gains and there is nothing
objectionable in capital gains as such being
taxed.

SHRI R. VENKATARAMAN:
the only person who said it.

You are

SHRI N.K.P. SALVE: I have no doubt in
my mind, whatsoever, that capital gains has an
element as much of a gain as there is in
revenue gains and, therefore, it has to be taxed.
But we have to rationalise the provisions of
law governing taxation of capital gains and for
fair taxation of capital gains you are allowing
the substitution of the market value of an asset,
acquired while computing the capital gains to
be deducted from the sale price. The market
price, price you are entitled to substitute, is the
one existing on 1st January, 1964. That was 17
years ago and today that is so utterly
unrealistic. Therefore, 1 submit, kindly
consider that this date may be advanced to
1.1.1974 or, it would be better if it is 1.4.1975.
Along with this, I want him to consider a very
practical suggestion I want to make. If it is
possible to link up the wealth tax value with
capital gains, it will be of very great advantage
both for wealth tax purposes and for the
purposes of income tax. Provide, by a section,
that the value of an asset sold will be, in case
the capital gains is long-term capital gains, the
'average value shown of an asset in wealth tax
for the preceding five years. Once you do this,
everybody will keep on showing their value
for wealth tax purposes at a reasonable level.
In the long-term. Sir, to a State it means
nothing to forego a little in present, if people
would come to more honest payment of tax.
One would not mind payment of wealth tax at
a higher rat, spread over years on a much
higher amount if in the long run it benefits
them. But c”oital gains as such capital should
be liable  to
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taxation after amendments to

rationalize the same.

cue

These are some of the suggestions. I wa'nt
to make. Yesterday in Bombay I happened to
be in the chamber of an eminent lawyer when
seme represenc tatives of the dye stuff industry
came, and they were speaking in extremely
disconcerting ter.Ti; about the entire state of
affairs of the dye stuff industry. They say it is
attributable to an entirely irrational indirect
tax policy which  they are subjected to.
Very heavy excise duty is levied on organised
sector while there is absolutely no taxation

whatsoever for production coming
from the  small sector, people  who
have assets worth Rs. 7.5 lakhs. Inter alia, I

was told, this concession is subjected to a very
grievous abuse as such. But, whereas |
have all the sympathy for the small sector, i am
unable to understand ~ why we should have
levies on organised secto, to an irrational ex-
tent. | am told that every dye-stuff producer in
the country in the organised setor in last two
years is sustain-ing massive losses and
unless some measures are taken immediately,
some of them will have to close down. I request
him to kindly look into the matter ~ with the
urgency that it deserves. If it is a deserving
case, then certainly some relief must go to them
most urgently.

This takes me to a somewhat delicate issue,
and that is about the relationship of Parliament
with the Supreme Court. Sir, I think it is most
unfortunate that a situation is developing where
some sort of confrontation is coming between
Parliament and the Supreme Court. I for one
consider that if ever such a confrontation comes,
it is the most unfortu-j nate phenomenon that can
come about in the history of Parliament or in the
history of the Supreme Court. Sir, I submit
without the slightest reservation that, while we
are speaking of anyone who is not here in
Parliament, never should we use irresponsible,
abusive invective or intemperate
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language, much more so when we are
speaking about the Judges in the High Courts
and the Supreme Court. And if anyone has
used such a language, it is a clear and
palpable violation of articles 121 and 211;
I have not the least doubt about it. But, having
said this much, should we be absolutely
helpless  spectators, pure embellishments
and take every beating  that might come to
us from courts. It is impossible to construe
article 121 as meaning that Parliament is
shut out from completely discussing anything
which transpires in the Supreme Court Articles
121 and 211 refer purely to a discussion
with respect to the conduct of any Judge. We
are prohibited from discussing the conduct
of any Judge. We should not—repeat not—
ever impute any motives to a Judge. Nor
should we  personally  criticise  any
Judge. But does it mean that we must take the
beating lying down and never discuss
any proceeding in the court or discuss
any other matter which is related to a
judgment? Now in the case of the LIG
never before has it  happened—I  am
making this statement in the House with the
utmost responsibility that where
there  is a  mandatory  provision
prescribing, regulating a certain
payment by employer by law in clear
terms and such liability as provided in
the law is a subejct-mat-ter of challenge by
employers but employer has  been asked to
pay the entire money in the togth of an en
actment because the provision is under
challenge in a court. Now I am not on the
question whether the challenge is right or
wrong as far as the employer and the
employees are concerned, thisis a  dispute
which Mr. Bhupesh Gupta will take up with
Mr. Maganbhai Barot. I am on a different
question. And that is about the relationship
of Parliament and the Supreme
Court. In the case of L.I.C. being  directed
to pay full amount demanded by
employees  against clear mandate of
Parliament to the contrary, what inference
are we to draw? Are  we to  consider
that  this judgment is one which
shows
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due respect that we deserve? My submission
is that if there is a wvalid criticism of the
Judges, if there is knowledgeable, responsible
criticism of a juagment, it must be taken in
good grace and no judge must ever think that
he is immune from criticism. I want to quote
Felix Frankfurter, one of the most eminent of
the Jurists in the USA. He was the Associate
Justice of the Supreme Court, a very eminent
man in the legal f'.eld. And what he has to say
about the criticism of Judges I quote:

"Judges as persons or courts as
institutions are entitled to no greater
immunity from criticisilm than other
persons or institutions. Judges must be kept
mindful of their limitations and their
ultimate public responsibility by a vigorous
stream of criticism expressed with candor
however blunt."

Now that is the view of an eminent Jurist used
to freedom of speech in the United States.
Therefore, Sir, I ardently hope that we do not
have any difficulties in this matter and judges
do not show intolerance at fair criticism.

Sir, I want to submit one thing for the
consideration of the Finance Minister. I was
told in Bombay that at the moment the non-
resident Indians are allowed to make deposits
in the country only In dollars and pounds and
that if this facility is afforded in Swiss francs
of Dench marks, large deposits would be
mobilised.

SHRI R. VENKATARAMAN:
explain.

SHRI N. K. P. SALVE: If thi, can be done,
it will be a very right decision.

I will

Sir before 1 conclude, there is one
aspect I want to refer to. And, Sir,
it is the tremendous problem of popu
lation explosion. I cannot do justice to
my speech ..........

SHRI NARASINGH PRASAD NANDA
(Orissa): Mr. Salve, will you please tell us
what your ideas are about the scope of the
interim order that was passed by the Supreme
Court?
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Nanda, please do not raise
this question now. Mr. Salve, I think you need
not reply to this question.

SHRIN.K.P. SALVE: Mr. Nanda, r legal
advice, I take money, If what you want is legal
advice, it will not be possible for me to tender
any legal advice now.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I do not think that two lawyers
have to take money from each other. Anyway,
I do not think that our time will permit any
discussion on this.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Mabharashtra): Give
him one Bearer Bond.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please avoid that question now.
We will have a discussion on law also later
on.

SHRI N. K. P. SALVE: T will reite

rate only one thing. Sir, I will reite
rate only on, thing. Permit me to
reiterate only one thing. It is that in

enactment and in
precedents all these
years, never has an employer been
compelled to P*y the entire amount
wher, the liability of payment by an
enaetinent is disputed................

the teeth of an
view of all the

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have made that point. Please
conclude now.

SHRI NARASINGH PRASAD NANDA:
Sir, he should tell us what the limitations are
on the Supreme Court passing an interim order
when the matter was pending. That he should
say.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): H, is not speaking on behalf of

the Government. Mr. Nanda, he is not
speaking on behalf of the Government

SHRI NARASINGH PRASAD NANDA;
But he is arguing on their behalf.
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): He is only stating his view, and
putting forth his argument . Doeg it mean that
when some lawyer Members speak from this
side, they will ask them to explain? In that case,
where will the , debate end?

SHRI NARASINGH PRASAD NANDA:
I am not saying anything else. I am just
asking him to tell us what his views are on
the order passed by the
Supreme Court.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI); 1 would rather
suggest that both the lawers cp.n fight it out
outside.

SHRI N.K.P. SALVE: Sir, Mr. Ven-
kataraman will deal with that aspect of the
matter because he is a more eminent lawyer.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There will be
lawyers from your side also.

SHRI N. K. P. SALVE: Sir, [ am on my
last point.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, h, is responsible
for the Presidential reference.

THE VICE-CHAIRMAN (SHRI I
DINESH GOSWAMI): I do not want a third
lawyer to come in between the two lawyers. |

SHRI N.K.P. SALVE: Sir, in the end, 1
want to refer to the question of population
explosion without wh'ch 1 can never do
justice to my speech at this stage on the

Finance Bill or ta the Budget. Everything we

are planning and we are striving hard to

achieve to be able to accomplish a certain
growth rate in real terms.

SHRI NARASINGH PRASAD NANDA:
Why do you bring in the Supreme Court in
your speech on the Finance Bill?



361 The Finance [5 MAY
SHRI N.K.P. SALVE; I will tell you why.

It is for two reasons. I consider it to be the

most important matter. I do not want any

confrontation between Parliament and the

Supreme Court aiid I do not want any

improper language to be used.

SHRI SYED SHAHABUDDIN
(Bihar): There is no confrontation between
Parliament and the Supreme Court as such at
present.

SHRI N.K.P. SALVE: Mr. Nanda, so far as
the F'nance Bill is concerned, everything
under the sun can be talked about.

SHRI R. R. MORARKA (Rajasthan): That
is right.

SHRI NARASINGH PRASAD NANDA:
No. It is not the Finance Bill, but it is the
Appropriation Bill.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please go on, Mr. Salve.

SHRI N.K.P. SALVE: Sir, I am on my last
point and I am coming to the question of
population explosion.

I would like to submit that all our
endeavours, all our plans, all our efforts,
towards bringing about a growth rate of five
or six per cent per annum will mean an
absolutely false a hopelessly deceptive and
untrue calculation unless we can check the
population explosion. And Sir, for this it is
necessary that we take a very realistic
approach and bring about , cafeteria approach
in the rural areas, make available to them all
the facilities, the up-to-date facilities, for
family planning. That must be the topmost
priority in our list of pr'.orities. The priorities
were being enumerated by Mr. Sankar Ghose.
I thought that he would somewhere mention
about the population explosion and also how
to control or stop this explosion. Sir. cafetoria
approach in the rural areas, I submit, is the
only solution ewhich must also include all
possible
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facilities for the medical termination of
pregnancies and if within the next two years
we are not able to stabilise our population, but
allow it to giow in the manner in which it is
growing now, that is, at the rate of 2.5 crores a
year, I do not know what disaster will
overtake us and any number of
Venkataramans with all the ingenuity at thei,
command may not be able to accelerate our
growth rate for our growth ate will always be
hopelessly neutralised by growing population
and it will never go above | per cent.
Therefore, Sir_ I would like to submit that if
we seriously want our dreams of economic
growth to become realistic and t, materialise,
then utmost and best efforts need to be made
with utmost urgency to control the population
explosion. Thank you, Sir.

SHRI R. VENKATARAMAN: Very good.

THE VICE CHAIRMAN: (SHRI DINESH
GOSWAMI): Mr. Sezbivan. Not here. Yes,
Dr. Siddhu.

The' Vice-Chairmaa (Sbri Ai'vind Ganesh
Kulkarni) in the chair.

DR. M. M. S. SIDDHU (Uttar Pradesh):
The hon. Finance Minister, while
introducing the Budget, said that the
proposals we had made in the Budget
presented to Parliament should
demonstrate  that  the Government -s
responsive to all the reasonable demands and
would be ever ready to redress genuine
grievances. Sir, one has to live to complain
about that. You take any newspape, and
see the headlines about the number of persons
who have died, not of natural death, but
something like a dead body found in JNU, an
officer having died, dacoits in Uttar Pradesh,
taking persons to the wall, shooting them,
going to another v.'llage and  repeating the
same thing, Phoolan Devi, the 'norori-ous
queen' as they call her, is threatening again
that she will do it again, and last of all, a
brawl in a liquor shop, and so on. A person, if
he were to live, will be able to enjoy some of
the fruits of raismg the standard of
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[Dr. M. M. S. Siddhu] living the benefits o£
the egalitarian society. But, alas, we are
suffering from the ills which we thought, when
Independence  comes, will  disappear.
Otherwise, how is it possible? I do not blame
any political party for it. But all of us are
responsible that we have not been able to
create a sense of security among the people, to
integrate them emotionally. Nationally we
have failed to create a sense that a brawl
between two persons beflonging to different
communities does not necessarily mean a
communal riot, and over and above that, if all
these things were to happen Sir, where are we
leading to? Will jt strengthen the nation? But
the people first must live and learn to live
together. It is good that the hon. Prime
Minister had been there, and I hope things will
not be repeate- ed. But, it is a pious hope that
I have, because we have not created anything
by which a national fervour could be created.
We have not changed our educational system.
We have paid lip service to it. We have
thought fci terms of economic or fiscal targets.
We have forgotten about physical targets as far
as social security, ifor instance, is concerned.
For instance, hc),w much money is being spent
as a whole on the elementary and adult
education? How are you going to change the
attitude of man? All of us want him to live. In
that direction unless and untill we make vigo-
rous efforts other than calling the Integration
Council, leaders meeting at one place or the
other we will not be able to achieve the results.
Caste-ism, communalism, liriguism, chauvi-
nism we all condemn at one time or the other.
Still things are going on. Take for instance, the
hon. Members <of the Legislatures harbouring
da-coits. And they have been named. An
individual has been named in Uttar Pradesh.
That is why, 1 will not like to say, the
legislature in Uttar Pradesh. What has been the
result? The dacoits who were harboured have
taken vengeance on the Scheduled Castes and
the Scheduled Tribes
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people because they think that they were the
informers. Therefore, something more has to
be done for them. I appeal to the Government
and through you, Sir, 1 appeal to *.hose
persons who have not lost sanity that this
should end.

Sir, 1 come to the main point again
and that is where Mr. Salve left, i.e.
population explosion. Mr. Karan Singh, when
he was the Health Minister, when he went to
Bucharest 10 attend a conference on
population, said "™ "development is the best
contraceptive." In Taiwan as well as in South
Korea, examples have been quoted that
contraceptive measures are able to bring
down fertility rate once the development
occurs. Development and lowering of the
fertility rate, of the morbidity and mortality
I go together and, therefore, Sir, the whole
policy about the population strategy has to be
thought over again. It is a matter of concern
that in this sector, as far as the total outlay for
health is concerned, although for family
planning money has been increased in the
outlay, in the health sector the outlay as a
whole does not show any appreciable
difference. As a matter of fact, from the First
Plan, when it was 3.3 per cent of the total
investment, it has come down to 2.9 per cent
in the Sixth Plan. If we are thinking of
positive health for a per-son where he can
enjoy the fruits of the resources which you are
mobilising, then this sector needs more atten-
tion. We have been talking more about the
rural areas. Even the health care in the rural
areas requires another look. The old system
may not be working properly. We must find
out how and where we shall be able to give
better medical aid to the vil-legers. Why hav,
we got more than 80 per cent of the jobs in
the urban areas? We expect more doctors, to
be employed in the rural areas and still the
rural people d, not receive attention. Still you
will be surprised that ther, are hospitals where
the total drug bills is only Rs. 3000 per
annum. With this paltry sum, how on earth he
can treat an, patient, much less to give him
any solace?
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The next point is about the Rural
Development Plan connected with the
Minimum Needs Programme. The hon.
Finance Minister had already explained once
that the figures which were given earlier are 50
per cent because the 50 per cent share will be
forthcoming from the States. I am fully
conscious of it. But as far as the physical
targets are concerned, are we sure whether we
will be able to reach them? Fo, instance, I do
not want to compare one Plan with the other. 1
say that the Janata Plan was a Draft Plan and
this is the Sixth Plan. If you take the
elementary education, between the age group
of 6 and 14, 90 per cent were to be covered.
Now, 95 per cent are to be covered in the age
group of 6 to 14. Earlier” in the age group of 6
to 14, 90 pe, cent were to be covered. Now 50
per cent of the age group of 11 to 14 will be
eovered. In other words, the physical targets
have been reduced. Same is the case with rural
water supply and the housing for the landless.
Earlier it was 8 million, now it is 3.6 million.
In the case of urban slums, earlier it was 13
million and now it is 10 million. In the case of
nutrition, 6.6 million people were to be
covered by the programme. Now, it is 5
million people. And I need not go into the
figures because these are the figures which
may not be achieved as the targets of the
family planning were never achieved earlier.
Therefore, with the mobilisation of the
resources, which section of the society is going
to benefit? As you said, probably, you have
taken good care, you have tried to s™isfy the
middle class. At least you have tried to wipe
the tears from them. It is a good thing that you
have done. I welcome it. You have tried to
think in terms of increase in the productivity o,
giving impetus to produce. But, Sir, take the
case of those persons to whom you have given
the incentive either in the last Budget or in this
Budget, On many occasions you have yourself
commented that m-spite all that you did to the
private sector, they have not come to your
expectations. It is not once that you have said
it. You even went further
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to say that you might have to revise your
views about them.

Then, Sir, when we come to the resources
that you gather and when you want to give
them to the corporate sector and others, I
want to draw your attention to the reports of
the Public Undertakings Committee which
were placed on the Table of the House a few
days back, dealing with the Industrial
Development Bank of India, which give a
picture which is very disturbing. Sir, I quote
para 520 of the Report regarding the .assis-
tance to the backward areas. It says:

"There is a pronounced regional
imbalance in the assistance render
ed by the IDBI. The Committee re
grets that the share of the North
Eastern region wagy almost negligi
ble. It was around 1 per c™t. Under
a special programme of develop
ment of the backward areas intro
duced in 1970-71, the IDBI sanc
tioned an assistance of Rs. 1,999
crores. An analysis of the assistance
has indicated that the top 50 dis
tricts of 245 backward districts as
sisted by the Bank accounted for
the bulk of the assistance and their
share ranged from 69 per cent to 35
per cent. State(wise, there top dis
tricts accounted fo, 60 to 70 per cent
of the assistance to the States "

Similarly, it has also been pointed out that the
North-Eastern region did not get the requisite
share. As a matter of fact the North-Easter,
region received around one per cent. The
other two industrially developed States,
Mabharashtra and Gujarat, amounted for 32
Per cent of the total assistance of Rs. 5391
crores by the IDBI in the last sixteen years.
Therefore, Sir, the IDBI is the apex financing
organisation through which sick mills and
other projects are funded.

Sir, as fa, as the State Finance
Corporations are concerned, they also give a
very dismal picture. Of the money that has
been advanced to them, nearly half of the
money is id arrears. This is a very disturbing
feature for the economy. All the time
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[Dr. M. M. S. Siddhu ] we are thinking
of the gap, the uncovered deficit. Here is
the money that you have advanced and if 50
per cent is to be wiped off, what will be the
state of affairs of the economy where you
want to generate more productivity. Sir, it
says: The overall arrears in the repayment
of loans advanced by them were to the
extent of Rs. 214.6 crores as at the end of
March 1980. The Committee are very mucn
concerned about the situation. They desire
the programme of upgrading of the State
Finance Corporations should be put through
early and good performance ensured.

Then, Sir, I will not like to go into the
delay that occurs in sanctioning the
applications for assistance and others. But it
hag been pointed out in the Report that the
projects, when their applications are pending,
if they are not expeditiously disposed °f>
then the case of those projects will rise due
to the rise in pri*: ces and, to that extent, the
project becomes costly. Therefore, Sir, I will
only plead with the hon. Finance Minister
that the financial institutions funded by the
Government from the loans or through the
public exchequer should work efficiently and
the money that is given to mills etc. is there.
(Time bell rings)

Sir, only one word more. I will not dwell
on any other points. I will say only one thing
and that is very revealing. Paragraph 6.75
says: The position of defaults in the
repayment of assisted units disturbed the
Committee. The amount of overdues was of
the order of Rs. 93.33 crores at the end of
June 1980. Of this, Rs. 51.78 crores were
more than 18 months old. The Committee
would like the position to be depicted in
Annual Reports relating to them.

As many as 244 out of 600 companies
assisted by the IDBI under the project,
finance scheme, were in arrears to the extent
of Rs. 82.4 crores, 45 per cent of which was
accounted for by eight companies alone. 1
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I mark the words 'eight companies'.
Therefore, this is a matter which the hon.
Finance Minister must look into. As far as the
question of black money is concerned, until
and unless you take measures to reform tax
structure and. go into the reasons why and
how the people are accumulating this black,
money or money for parallel economy, no
amount of voluntary disclosures, police raids,
punitive measures, may help. It is time to have
another look at the structure of the mixed
economy a, a whole. We have to think, in
terms whether creation of shortages, running
mills at lower capacity giving them more
profits than they could otherwise get when
they run efficiently and to full capacity, will
help the economy. If the corporate sector can
get more profits, hidden or otherwise, only
then they will go in f°° more production.
Therefore, Sir, the question of black money is
to be tackled at the source from where it
trickles down. If we are not able to do it, we
must take it that these two or three Or four
exercise; which have been done since
Independence, have failed. Sir, the parallel
economy is such which the House as a whole
has alway, condemned but have we any other
way out? We expect the hon. Finance Minister
to spell out some action. We do not want him
to tell us that he is going to do but we do
expect that he will cake some action by which
this black money (r unaccounted money may
be curbed.

Lastly, I would like to say one thing more,
that is about the land prices. It ha; been
rightly said that a Bill is about t, come with
regard to capital gains tax. But what about the
price of land that is shooting up for which the
Government, the semi-Government sector’
that is the DDA and other development
authorities of various towns are equally
responsible? Will it not be the time that we
have another look as to how these
development authorities are working? I would
also request that fo, distribution, we should
encourage help, support and give assistance to
corporate sector which may-
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be the only meang by which better distribution
can be done. With these words, I conclude.
Thank you.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I rise in support of the Finance
Bill. For the first time we had * Budget with no
tears in the eyes of the housewives and all
cheers loi the entire family. It was for the first
time that there was no scramble Or purchase of
essential commodities because nobody really
expected heavy taxation fo, the consumer
articles. Fo, th, first time things did not dis-
appear from the market and true to this, the
Budget placed no additional taxation, I am
going to deal with the various other provisions
of the Budget shortly but I will very briefly
deal with the criticism which has been
made when it was said that it looked nice but it
was economically unsound and so on and so
forth. Sir, two things were said that really the
money was collected earlier through the
Railway budget and also through increase in
the price of petroleum and petroleum products.
Now, so far as the Railway Budget is
concerned, I think, everybody knows that it
has to proceed the General Budget and in the
Railway Budget, we had to increase the tariffs,
because, we have decided to expand the
Railways.  Th, Railways are the most vital
part of the infrastructure of our country and we
could not allow the expansion of the Railways
to suffer and because of this, we had to increase
the tariffs.

Sir, this Government has been taking bold
and unpopular decisions, because, whenever
the decisions are bold, they are unpopular. But
the Railway Budget I do not think, has any-
thing to do with the skill with which the
Finance Minister ha, balanced his Budget. So
far as the prices of petroleum and petroleum
products are concerned, I can only say this that
they are beyond our control; they are governed
by the prices charged by the OPEC countries
and, I think, this is not also a valid criticism.
Despite
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these two things, the Finance Minister
deserves to be congratulated, because, he has
not let loose any infla-nationary trends
because of the Budget. Because, Budget,
according to me, i the greatest push for the
inflationary spiral, but this Budget if any-
thing, has contained this inflationary spiral.

I am happy, because, in this House, I speak
for the middle classes and I also speak for the
poorer classes. I think, a significant
achievement of this Budget has been the raising
of the Income-tax exemption limit to Rs.
15,000. I wish, the fixed income groups who are
«cally fixed in these times of very difficult, very
dear, days of high inflation, are really relieved
of all the burdens s° that they can live their lives
with dignity. One thing for which I congratulate
the Government, one thing about which I am
proud, as far as the Government's performance
is concerned, is that we are now consistent with
our fiscal approach. We are consistent with our
fiscal approach of no high taxation. In fact, the
Finance Minister has repeatedly told the
country, firstly, en the floo' of this House, here,
as well as on the various occasions he gets to
address the nation through the various other
organisations like the FICCI, that if the
economy behaves, if Uie industry behaves, he
will further reduce the rate of taxation so that
the people can adjust their business affairs and
people can certainly have the confidence in this
Government that this is not a Government
which is going to increase the taxes, but this is a
Government which is going to reduce the taxes.
I am quite sure that though the effect of the
exemption continues up to Rs. 25,000, it will
not be long before this exemption limit is
further raised so as to relieve the middle classes
of the difficult times. With this, he has removed
thirteen lakh assessees. This brings in the
question of tax collection to which I shall refer a
little later. I j shall deal with that point
separately.
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[Shri Murlidhar
Bhandare]

Chandrakant

Then, I am proud about what has been done
for the weaker sections. We have the National
Rural Employment Programme, which is an
ampli-.flcation, which is a better =~ modifica-
tion, of the Food-for-work Programme

and thereis a provision of Rs. 180 crores
for this. There is the Integrated Rural
Development Programme and there is a

provision of Rs. 198 crores and a hope that three
million families will go  above the poverty
level because of this Integrated Rural
Development Programme. I may mention that
all these programmes have to be implemented
with considerable discipline. There has to be a
very strict vigil, watch and monitoring
because we provide for things, but unfortunately
they do not percolate to the level which is meant
to be benefited by such programmes. I am quite
sure, with the discipline that the Finance
Minister displays, he will keep a close watch on
this integrated rural development programme
because it is our comXnitment to bring 3
million families above the poverty line, i am
hopeful and I assure him all cooperation from
all sections of this House in making this
programme a success and in his next Budget he
will come and tell us, tell the House, that his
expectations have been fully met and fully
realised.

Then we have Rs. 110  crores for rural water
supply. We have Rs. 110 crores again for
special component plan for Scheduled  Castes.
We have Rs. 85 crores for tribal sub-plan and we
have Rs. 92 crores for special hill development
programme. I am mentioning these things in great
detail because we, the Government, the party and
the party leader  Shrimati  Indira Gandhi,
are committed to the welfare, to the upliftment of
the weaker sections, and it is all the more
necessary that 1 highlight the features of the
Budget, which mean and design, pro-feet and
farther the interests of these weaker sections.

Then I come to the question of inflation.
Sir, last  time we took pride
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that we brought down inflation from 22 per cent
to 15 per cent. Figures differ. Some say, it is 23
per cent to 13 per cent, but 1 think the correct
figures are 22 per centto 15 per cent. Though
you had anticipated the cost push on account of
railway tariff rise and on account of the rise in the
petroleum product's price as barely one per cent,
by now the rate of inflation, by the end of iast
week, has risen to 17 per cent and the inflation is
already up by 2 per cent. The difficult days of
oppressive summer till July are ahead of us.
Unless we watoh the  situation very carefully, 1
am afraid this rate will go on galloping and all
efforts will have to be made, all  discipline will
have to be brought upon to play on this very
crucial issue of inflation. And it is in this context
that I will refe—because I have said it in  my
speech on Special Bearer Bonds— in great
detail to the havoc  which the black money plays.
We find iugar disappearing from market. We find
that sugar is available at very excessive rates.
And yet we know that these are all things which
are really matters of manipulation by the hoarders,
by the blackmarketeers, by the profiteers, and the
instrument with which they manipulate all these
things, the prices of these essential
commodities, is  the black money. 1 am indeed
sorry although I do not subscribe to the theory of
special bearer bond that the Special Bearer Bonds
for reasons more than one have not received
the success they ought to have received. That has
made things a little more difficult. But, Sir, |
would only request the Government to augment,
to  strengthen, to fortify the public distribution
system. I want this to be particularly done in those
urban areas where the weaker sections reside,
where the poorer people reside, in the rural areas
where the poorer people reside. It is no use having
a fair price shop or a Super Bazar in the heart of
Delhi. I want the Government to go to those
jhuggis and jhonpris where there is no  fair price
shop at all and I think this Government must see
that unless this public distribution system
improves, there is little scope for a common man,
for a poor man to get essential commodities
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at reasonable rates or at fair prices. I think a
lot can be done by the M.Ps themselves. [
think immediately after we go in recess and
the House is adjourned, at the end of the week,
when the oppressive summer starts, the op-
pression of inflation, will also start, the prices
will rise, the commodities will disappear, we
must take it upon ourselves to cover those
areas which we represent to see that there is an
effective public distribution system. Let us not
wait only for the Government to do it. Let us
ourselves do it. Let us make a voluntary effort
with the cooperation of the people at large. 1
feel the time has come, when we talk about
the accountability of the executive, when we
talk about the accountability of the judiciary,
when we talk about the accountability of the
press, when we talk about the accountability
of the bureaucrats, when every Member of
Parliament must at the end of the year submit
a return of what he has done in the discharge
of his duties towards the nation. I expect that
annual return, like the income tax return, to be
filed by every Member of Parliament so tthat
we know how active we are, we know in what
direction we'have worked and our image and
our reputation also increases. Today we are
only judged by what happens between 11 and
12.

oft TriEav T6g (o7 aAw ) e
Az q¥a 7 927, qraw falawEy off )

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Everybody and I must tell you
nobody works as hard, or harder than the
Prime Minister, luckily.

There is one thing on which there seems to
be unanimity. I am glad that there is
unanimity in this House in this debate on the
problem of population explosion. 1 think
nothing can be said to over-emphasise the
problem of population explosion. I have got
some figures here—comparable figures of
1950 and 1978 which I have collected from
the book published by the United Nations—
The Demographic Year Book of 1979. And I
am taking the figures of
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the advanced countries to show what we must
do in order to reach the same dsgree 01
prosperity and welfare in our country. For
example, the United States of America had a
population of 15.2 crores in 1980 and 150
crores in 1950 and today after 30 years, it is
218 crores.

DR. MALCOLM S.
(Nominated): Billion.

ADISESHIAH

SHRI MURLIDHAR  CHANDRAKANT
BHANDARE: I am sorry, I stand corrected. You
are quite right, it is billion. Compared to j our
population growth, their growth ' is realiy
negligible. 1 suggest that we should not be
ashamed that it is the foremost task before the
nation to control population, because whatever
planning we might do, whatever budgets you may
lay out, nothing is going to work and everything
is going to be upset unless you can control the
population. As a first measure, I suggest, let us
stop using subterfuges, let us stop covert and
overt names like Family Welfare. I think the term
"Family Planning" connotes what we should do
and the term "Family Welfare" is really vague.
Just because there have been certain aberrations
in the past or the people do not like it....

PROF. D. P. CHATTOPADHAYA (West
Bengal): Why do you object to that term?
"Planning for Welfare". You can take both.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: AH right, Planning for
Welfare. That is even a better suggestion. But,
unless you bring in this Family Planning, |
don't think that we will be giving the
emphasis which is really necessary in this
case. | find that hardly Rs. 155 crores are
provided for In your budget for this Family
Planning. 1 would humbly submit that this is
a case where we should go all out. Only the
day before yesterday, on Sunday, I was
attending a seminar in the Constitution Club
where ladies after ladies came and said that
the time has come when there should be
compulsory sterilisation. And I request this
House, forgetting all the pre-
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judices, keeping away all other considerations
and only keeping the national interest at heart,
to find out whether a time has come or not to
seriously consider that after there have been
two children over the age of Ave or seven
there should not be compulsory sterilisation. I
think we should not be afraid of these things
because” everybody believes that a small
family is a beautiful family, everybody
believes that the protection, the care, the affec-
tion which one gets in a small family is much
better than in a large family. I remember a
family. One of the leading lawyers of Bombay
had 11 children—nine daughters and two sons.

SHRI SYED SIBTE RAZI (Uttar Pradesh):
A complete team!

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: When 1 met one of the
daughters, she said, "I do not remember to
have talked with my father because he did not
have time for 11 children." Therefore, I would
urge upon all the Members here and the
Government to go ahead with vigour and with
a thrust towards this programme of Family
Planning.

Sir, there is one thing on which I want to
say. Whenever you have any fiscal measure,
you must take into account that that measure is
going to be challenged in the Supreme Court
and it is going to receive a serious setback; in
any event, it is going to be delayed on its start
and there is going to be considerable lag
between the time when you want to take off
and the time when it will actually take off.
(Interruptions) Take, for instance, last year.
We passed the Bill authorising levy of tax on
receipts of 5-star hotels and other things. That
tax has been challenged and recovery of that
tax has been stayed. Last year's budget provi-
ded, I believe, Rs. 10 crores annually on this
account, but that is now held in suspense. Then
the Special Bearer Bonds were challenged,
though there wag no stay. While rejecting the
plea-for stay, from what 1 read, the Chief
Justice iias said, "Why do you want
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the stay? After all, this matter is te~.d-' ing in
the Court. No wise man will buy your Bearer
Bonds." This is what I have read from the press
and not from one paper but from aimost every
daily paper of that day. Then you have the
provision of acquisition of property, if it is
acquired with a view to commit fraud on
income-tax, that is also under challenge and
there is also a stay order so far as that is
concerned. This is not to talk about the LIC
thing. All that I want to say is that it is not an
occasion to say all this but these are all fiscal
measures and the least that is expected of the
Supreme Court is to dispose of these matters
with as much dispatch as possible.

There are only two things I want to say. One
is you are attacking the black money; I do not
know  why you are persisting with Charan
Singh's agricultural bonds in the matter of
capital gains. If you really want people, as
has been said by my friend Mr. Salve, to
voluntarily contribute, you must allow
them to invest the capital gains not in the
agricultural  bonds but in the fixed deposits
of the nationalised banks, so that today's
tendency to take more and more 01 these
capital gains in what is known as No. 2
currency which evades capital gains tax is
avoided. I would request you to consider
very seriously this suggestion because I find
that unless you have an integrated approach to
all these problems, it will be difficult for you
to tackle this demon of black money. Last time
you said that you will have the Excise and
Customs Tribunals, but they have not yet
been set up. There is a long way to go for
plugging th; loopholes in taxation. And, as the
Finance Minister has said, though the
income-tax officers may not please, they
should also not tease. What I find is that the
income-tax officers are just not mindful of the
problems and they either fail to tax where
they should or they over-tax to the extent that
people are left with a feeling that it is a matter
of real harassment.

Sir, on the whole, I recommend this
Finance Bill for the support of this House.
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SHRI NARSINGH NARAIN PANDEY
(Uttar Pradesh): Why should we file our
returns? It is" a very good suggestion that he
has made, that it can be with the Chairman.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): That should be filed
with the leader of the party. This was also
tried by Shri Mohan Dharia but nobody
followed it.
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qU F7 7E £ q1 AT Tar ¥ 5
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You are taking all
the time? I do not mind. Three names are
there. If you want to take all the time, I don't
mind.

SHRI JAGDISH PRASAD MATHUR: I
will leave somthing for my friends.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): How much time do
you want?

SHRI JAGDISH PRASAD MATHUR:
Let me continue.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Another
twenty minutes?

SHRI JAGDISH PRASAD MATHUR:
Ali right. I will cut short.

SHRI SHRIDHAR WASUDEO DHABE
(Mabharashtra): You are taking your friends'
time also?

SHRI JAGDISH PRASAD MATHUR:
No. in the second round my friends will
speak.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You started at' 4-52.
Keep it is mind and go ahead.

ol Wi TwE T c WA
TR IF F ufcad T A A £ |
ufess ag <@ & fuw ) o sea
g meowm® 1011.85 AT &
ofews 1 EHe ufeed slEw

M F 7 owaR ww £ 7. ofnd
IR FEeEl & s § e
T &% £ | o1 ¥ surar
EF6 Ti W0T @ E SN 99T SwiEr
¥ | sEuRiFmumER £ afxA
FT A3 FINEWAIL THR & ST 8,
famar f 25 w@|@ & @9¢ T9H

HH
TEQ FWILT 5, SHF 37 e g W<
SAAT TTAT € 260. 47 &0E qrag 9y

Wi ¥ faw m A
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wmsa 7 §, fafaedt wre of @
nre e gndzdr wwe fafsed
HIE TAFTA T 47047, A qL@l
¥ aq & fauw qara §, 99 a7 § gare
stfwad & dar 397 foar, =g a9 =8
fegr 1 wifae 91 99z T vAdwE 9
g a7 &/ Adt oy ) faw
wdi wgmEa & d wgar fR 7 gm A
%0 AT W< O 0F warm S q4y
Hid 9T WNATT F SEd § 2, SWE
g T T ST AT AT fEAr smar |
e TAW OF  HdE § A9g 98 & [F
T A1 WAal F g, WE ey
F 21, 52 T FT AHT FUAT AT
2 afas o weWdr o & oo wg
#7q & far dqe wF & saw
FEAT  qFAT |

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Please
Conclude.

H RN ARG AT A9 D
M | wW OH O dEe SR Tkl
=rEar g & #5 2 d e v 2
sar g § & da93 a1 w92 Fgm=T
Tife o WH WA w qen g
wifgn, Taw &W & =W %0 g
fear st sifge o1 T=m 3w &
9z T avd i €T § e &
arg  frgr s =ifen, @t
TH M HTFIT AT FL 1 AT T
FCA H TH AE EOM, WA T
Freaen e agh fid o7 ST a3
giEa § oW B AT ¥, gEINT
ufas sfawre 58 20 gum W
W ¥ wiae § A F #W oW
awq @ far o

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Mr. Vice-Chairman, Sir, a remark
was made by an hon. Member.
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Your party has 40
minutes and there are 3 speakers.

SHRI SUSHIL CHAND MOHUNTA: Sir,
I will try to confine myself to my share of the
time. A remark was made regarding the
conduct of the Chief Justice of the Supreme
Court which is normally not done in
Parliament. Only an interim order has been
passed by the Supreme Court. The main point
is still sub judice. There was no question of
any confrontation between the Supreme Court
and the Parliament. Parliament framed the
law and the Supreme Court passed an order
which affected a particular employer and
employees. Parliament came nowhere near it.
I cannot understand what was the con-
frontation. The Supreme Court feels that a
particular law must be interpreted in a
particular manner. I would say that it is an
qually important limb provided by the
Constitution and we cannot find fault with it
in the discharge of its functions. It is
somthing like this. When a game is played
and the referee blows the whistle, the game
must stop. The Parliament frames the law and
in this case an interim order was passed by
the Supreme Court. When an interim order is
passed, it affects two particular parties in
which the Government does not come in.
Where is the- confrontation between the
Parliament and the Supreme Court?
Normally, such matters should not be
discussed.

Coming to the Finance Bill, everybody has
acclaimed the budget when it came forward.
There was criticism also. As my learned
friend has just now said, whether we want it
or not this Bill will go through in spite of us.
The important matter is that in the wake of
the budget proposals which are sought to be
enforced through this Finance Bill, what
results do we expect? It appears to me that
apart from some small matters which may
crop up, there are six main points which the
Government will have to face while taking
recourse to this Finance Bill which seeks to
endorse the Budget proposals. I would like to
place these six
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points like this. The first point is that the gap
between the weaker sections of the society
and the affluent and the rich will further
increase. It is already there. It seems that it is
something vulgar and it will further increase.
Secondly, there is no hope in this budget or
through this Finance BUI by which the
weaker sections of the society can have any
benefit. They will be further burdened with
the high cost of living. Thirdly, this Budget
and this Finance Bill will further escalate the
prices. The benefit or the exemptions which
have been granted to certain middle-class
group which were acclaimed then, are
illusory. I would submit that the benefit is an
illusion. The prices would have risen so high
that the benefit which one thinks has TSeen
.given to them or the exemptions which have
been given or the limit having been raised to
Rs. 15,000/~ would become illusory.
Everything that he goes to purchase in the
market would be so expensive that the benefit
which he thinks he has been given or which
the Government feels as having given him,
would have disappeared. Fourthly, the most
important circumstance and the factor over
the last 30 years which has plagued, I would
say, the minds of the people is the question of
unemployment. There is no hope. Through
this Budget or the Finance Bill, the Gov-
ernment intends to create better avenues or
better chances so that the unemployment
figure does not rise. The figure will still rise
and rise, probably, with a greater speed. We
will have the numbers spiral up. And then,
Sir, what is the hope, what are the provisions
which go to make the life of the rural poor
good and healthy? The rural poor is still
neglected. The rural poor has no hope
whatsoever. The prices of the agricultural
inputs and the prices of the produce given to
them—the Government says that they are the
remunerative prices given to them—both
combined make the lot even further poor.
There is no hope for them.

Then, lastly, Sir, the persons who, by using
dubimous methods, by playing a game of
hide and seek, have amassed illegal wealth.
Those are the people who have been given
the protec-
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(Shri Sushil Chand Mohunta). tion, those
are the people who have been encouraged,
those are the people who have been given a
fillip,' knowing fully well that either through
voluntary declarations or through these bearer
bonds or through any device, the generation
of black money cannot be controlled. There is
no method by which the generation of black
money can be controlled. At one point of time
you ask the people to surrender their illegal
wealth, and then the question will start again.
Unless we put an end to this circle, unless
there are proper means to curb this, unless the
process of generation of illegal wealth is
stopped altogether, if not altogether at least
substantially, there is no hope. This is just a
means of honouring and rewarding those
people who have bypassed the law, who have
amassed illegal wealth. This is a parallel
economy in the country today. Now, the
experience shows that the paralled economy is
better and that is why the bearer bonds system
has faiied. If the bearer bond system has
failed, it is a pointer that the people are not
prepared to give their illegal wealth in the
shape of bearer bonds. They have a better
utility for it, and the hope of a better utility is
there. That is why the bonds system has
failed.

So, these are the most important aspects of
our national life. AH those points have been
completely ignored. Coming to the first point,
Sir, the over widening gap between the rich
and the poor can be seen over the last 30
years. I can still remember, Sir, when I was in
the college at the age of about 17 to 18 years,
there was not this difference in the society ,s
we find today. At that time, even the rich and
the poor could sit together. They had the same
dress, the same amenities more or less and the
same standard of living with a slight
variation. But today one is sky-high and the
other is licking the ground. And after all we
find today that more than 50 pe, cent (f the
population is deprived of certain necessities
of life. Those people do not have a roof over
their heads. What have you done for them?
Where is the provision for them? Was it more
important that a
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bigger man should be able to set up a bigger
industry and amass more wealth or was it
more important that those persons who sleep
on the pavements should be provided with
some sheds or shelter? I have seen In the
months of December and January, when the
cold wave overtakes the northern part of this
country, these people sleeping on the
pavements. What have we done for them? We
have not been able to provide them even with
a shed. What about their clothing? What about
their ils? What about their food? Every-ttg is
neglected. After all, when we aspired for
freedom and when we got it, freedom was not
meant for a handful of persons, not for ten or
twenty per cent of population of this country.
The freedom was meant for the entire nation.
Ana], what is the political freedom if it Is
unaccompanied by economic freedom? We
must feel and we must realise and we must
admit that economically we have not been
able to emancipate the teeming poor sections
of our population. Their position has become
worse, year after year, than before. Their
purchasing power has dwindled. It is as if they
are caught in the tentacles of an octopus and
their zest for life seems to be evaporating.
What have we done for them? And, on the
other side what do we find? There are people
who have everything, more than what they
want, and these gentlemen have their
idiosyncrasies. One solution for that was, and
one thing which we could have done was, at
least seemingly to reduce this gap between the
poorer sections, between the poor and the
rich, at least seemingly. I know that by this
sort of a proposal it is not possible at all to
bring down the gap which has already been
created but seemingly we could have done it,
and, that is, we could have taxed the ex-
penditure, the personal expenditure. We could
have seen to it. The Government could have
seen to it that no individual, however rich he
may, be no individual howsoever great he
may be, will be allowed to spend beyond a
particular limit. So, in any case, seemingly the
difference would have gone down. That we
have not done. One person cannot spend Rs.
1,000 a year and another person spends crores
of rupees a year. How are we going to ba-
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lance it? We are living in the same country.
We could not have two different citizenships
and two different standards. The People must
be able to call each other and look at each
other as if they are the same. After all, op-
portunities come with money power. The
persons who have got a lot of money, they
have got better opportunities and the poorer
sections 01 society will never be able to
match them.

And, then over and above that in regard to land
what have we done?  We are following a
peculiar system. 1 am not against the system of
distribution of land but we cannot stretch it,
the land is limited. All persons now must be
accomodated on land, especially the poorer
sections of the society, and we are giving them
about 1.5 acres of land, 13 canals of land in
Haryana. This is what they are giving them in
Haryana Now that 13 canals of land we are
giving to them, we are limiting their incomes
completely. How much can they earn out of
those 13 canals? A rural family has
ordinarily ~ about 2 or 3 children, a wife and
himself. In the 13 canals of land how can he
live? We have put him in a situation and a
position where for centuries subsequent to now
he will never be able to rise. He cannot educate
his children. He cannot provide for himself.
His children will have no education and they
will keep on toiling, toiling and toiling, and be
at the mercy of those people who have the
money. So, over this gap of rich and poor
everybody should  be exercised. The hon
Finance Minister -“oulil have seen to it. It is
ugly. It stares in the face. It is vulgar. A person
throws Rs. 100 into a cup of tea and another
starves. I remember a case when there were 10
or 12 persons just waiting in front of a
restaurant and when a person came along with
two or three pei-sons in a car and wanted to
enter the restaurant, probably to have tea
01 some snacks, those persons prevented him
from entering and said, you cannot enter, we
are"hungry, we have not eaten for the last three
days and you are going to waste your money
over snacks here.
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You can take your snacks but give us money
to eat at least. So, sir. we are deliberately
leading the country to such a situation when
the people will be forced to take up this
attitude. And it is time that we take a note of
this and we do not drive these people mad; we
give them some hope and succour in times to
come ¢, that they can live with their heads
high.

The whole situation has been such throughout
that every succeeding  Government which
comes — for that, I dy not have better words to
say about Janata Government also. — has been
doing only patch work and we have been trying
to live from day to day and whenever a
problem stars us in the face, we just make
mathematical calculations and  increase
some part of Excise Duty, some part of
other taxes, give certain exemptions here or
there, with an eye, (f course, on the coming
elections whenever they are due. That is
only the lip service actually we have been
paying, only the patch work we have been
doing. Now, we shall have to reverse the
system and see that the present system which
makes a few persons head and shoulders rich
over others and leave the rest licking the
ground, is done away with, and we are able to
provide opportunities to everybody. When
a system is bad and %“es not cater t, the
interests of the majority of the people, that
system must  go. We have to seriously think
about it. And the strange part of it is that
when such vital matters, matters of policy are
concerned, the Opposition is never taken into
confidence. 1 do not jay that you reveal to us
your proposals beforehand but we must discuss
and decide the policy matters so that a
consensus can be brought about.  After all, we
are of the view that the majority of the people
who sent us to the Lok Sabha and the Rajya
Sabha, should not be ignored. But they are the
ones who are ignored. And who are the
people who benefit out of it? It is those who
have big  industries and big houses. These
are the people who make further money. If we
take
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(Shri Sushil Chand Mohunta), the figures
from 1947 onwards till today and see who are
the people who have made money, we get the
true picture. A person who had Rs. 100 crores
earlier, is now rolling in millions and billions.
A person who Probably had Rs. 10,000 then,
is now having lakhs of rupees. In the rural
sector, a person who was probably a free man
in 1947, is today drowned in debts and he
cannot repay and his whole property is
mortgaged either to the State Bank or to the
mortgage banks or to loan banks or to certain
individuals. Everything he had is mortgaged
and whatever he owned, is nowsome-body
else's. The problem is that today the whole
system has got to be changed and somebody
has to take up the e'wdgets and the guts to
change this system. After all, what are we
heading for? We must know it. We must have
an aim and an objective where we are taking
this country. Are we taking it in the right
direction? Year after year, we see deficit in
the Budget. Are wal to live on deficit
financing  providing  further inflation?
Inflation has gon& up many-fold. Inflation is
up; prices are going up and who is to suffer?
It is not he who has millions will suffer; it is
that person who is licking the ground. So, Sir,
I would suggest that the hon. Finance Minister
should at least keep this in mind that there
should be a categorical limit beyond which a
person will not be allowed to spend and if he
spends more than that limit, the Government
must come very heavily on him in the form of
taxation so that ther, will be no incentive left
to a man to make so much money.

If the money is earned in crores of rupees
and if it is not allowed to be spent, then, it has
to be deposited either in the banks or it will
have to be further invested. In either case, it is
the nation which gains. It must be realised
once and for all that a person who earns
money beyond a particular limit should give it
to the nation; he should realise that the money
is not his, that it is the nation's
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wealth, that it must go for the progress and
enrichment of the nation and that it is not for
his own private spending. With these words,
I will take my seat. But I would again, before
taking my seat, suggest that this aspect of
taxation should be considered and the
Government must adopt it so that seemingly,
we can reduce the difference and, perhaps, a
time may come when the difference may act-
ually go.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr.
Ramanad Yadav. He is not here. Shri
Mhaisekar.

SHRi G. R. MHAISEKAR (Mabhara shtra):
Mr. Vice-Chairman, Sir, I rise to support the
Finance Bill which is before this House for
deliberation. Sir, the Budget is an instrument
of fiscal policy. The Appropriation Bill is
made up of all the demands under major
heads after definiting the Budget in
programmatic terms. The Finance Bill is in
regard to the legislation, for trasnlating certain
stresses and strains and incentives which are
provided in the policy into legislative terms.
This Finance Bill is for this purpose. I,
therefore, support it because I support the
Budget itself and the policies which have
been pronounced in the Budget.

Sir, while doing so, I would like to offer
some of my remarks in connection with
certain factors which are likely to have some
perversions and distortions on the provisions
which are made in the Finance Bill and also in
the Budget.

The first point which I would like to take
up is about black money. Much has been said
about this. It has been said that there is a
parallel economy which exists in the country.
This parellel and invisible economy is
stronger than the regular, I would say,
Government economy which exists at present
in this country. The parellel economy has bee,
SO strong
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that all the measures we have taken are
neutralised by the way it works. There have
been several attempts made in this
country. Committees after Committees  wer,
appointed. The Kaldor Committee was
appointed, the Mahavir Tyagi Committee ~ was
appointed, the Wanchoo Committee way
appointed and then there was the Duglj

Committee. All these Comit-tees discussed
only two important points about the
generation of black money in this country,

evasion of taxes and the effect of controls.
Nowhere an attempt was made to find out
what are the bad influences of the procedures
that we follow in order to implement certain
Acts which we pass in the legislative bodies.
No attempt was made even to find out whether
the ordinary executive processes based on
certain rules and regulations that are framed
under these statutory provisions have any
effect on the generation of black money in this
country. I have, therefore, got to make a
request to the hon. Finance Minister that instead
of  appointing such committees, it is better to
appoint a judicial committee to investigate
into the different modes and methods through
which the black money is generated. In thig
connection, I can cite one of the processes
through which black mone, is generated and is
converted into white money. There are a
number of transactions which take place in

India, in every country for that matter.  There
ar, registered deeds for movable and
immovable properties. There are benami

transactions which take place because of these
registered deeds. Ihave  to make a humble
suggestion t, the Finance Minster that such
registered deeds, whether for movable or ~ for
immovable  property, must be  made
available with physical identification through
photos. That iy necessary. You are thinking
in this country of offering every voter
physical identification through photos in order
to effectively implement your election process.
In the same way you must seriously
consider whether it is necessary or not to have
physical identification of the party in all
moneta'-'
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transactions, including opening of accounts in
banks and other institutions. This is th, process
that is followed in many other countries. I know
there are limitations in this method, but we have
not even given an honest trial to such a proposal
and have not seen that the benami transactions
have a stronghold on the economy of the
country. This is what I have to say about black
money.

Now I come to backward areas Time and
again | have said in this House that the
development of backward areas has to be done
on sound principles. 1 say so because I my-
self come from a very backward area. I come
from an area which is called Marathwada,
comprising of five districts, which comes
from the old Hyderabad state. It has got its
own historical background because of which
the economic backwardness is there. My basic
suggestion in this connection is this. We
have appointed the Sivaraman Committee in
order to find out or in order to decide upon
the yardsticks for deciding the backwardness of
a particular region. According to my
information, this Committee has worked
only on the conventional backward areas, like
the tribal areas, the drought-prone areas
and certain other specified areas. It has not
worked from the pojnt of view of the
totality of the backwardness of the area.
The question is, what are the yardsticks that
should be applied to find out the backwardness
cfthat particular area? After finding out
the yardsticks we should go into the question
of classification and reasons of economic
backwardness, underdeveloped character of
that particular region. This has not been done
even by the Sivaraman  Committee, that is
what I understand. Therefore, I would submit
in all humbleness, but in right ernestness, that
you have to decide in this country about
certain norms of the totality of the back-
wardness of a certain area. Itis a little
difficult task, but you have to ** it.
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[Shri G. R. Mahaisekar]

Another important thing which exists in
our planning, in our financing mainstream is,
when we talk in terms of backwardness we
take certain region consisting of a number of
States. This is not correct. If we want to work
out the econmic backwardness, we will have
to decide on a small siz, of the area. This is
the suggestion which I have been making at
all forums and this is the basic principle.
Since what is decided in the Planning
Commission has to be translated by the
Finance Ministry and the Finance Ministry
haa to provide finances for the same, I urge
upon the Finance Ministry to think in terms of
providing additional finances for the
devolpment of backward areas, on the
principle of accelerated time-bound growth,
on the basis of providing additional amounts
which are earmarked for these regions.

Then, Sir, I come to another important
point and that is of banking. I know the
Finance Minister has appointee certain banks
as the lead bank; for all the districts in this co-
untry. I do not know what these lead banks
have done. I have myself been a member of
the State Planning Commiss'.on and the
Development Council and also a member of
the District Development Council. I have not
found any effective work being done by th,
lead banks. I would like the Finance Minister
to find out if the lead banks have been able to
identify the weaker sectors of economy in
every district, whether these lead bank, have
prepared any master plan for the development
of their concerned districts. Whenever certain
districts are entrusted to these lead banks, they
must prepare a master plan for the
development of the weaker sector of the
district. It should be made compulsory. Have
they done this work? It is more than five y'ars
that we have identified the banks. I would
again urge upon the Finance Minister that he
should see that the lead banks draft
master
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plans .'or the development of the districts.
That is number one.

Number two, soft loans are provided for the
weaker sections and the weaker sectors of the
economy. | have seen that these banks are not
at all enthusiastic; they do not show initiative
in offering soft loans because they have to
reimburse interest from the Government
afterwards and therefore they do not go in for
soft loans. I would, therefore like to appeal
that it should be made compulsory for the
banks that the quota of soft loans earmarked
for each bank.*- for each district should be
completed by the concerned bank. This has to
be very particularly looked after.

Then I would make another important point
about energy. We have been talking about
energy and energy alternatives. We have been
exhausting our sources of energy. Recently,
Sir, I read a very important article that even
China has been successful in erecting 7
million bio-gas plants. Why should a country
which is, I should say, totally dependent upon
different types of energy resources, not itself
going for an alternative energy source? We
have sufficient quantity of gobar gas plants. I
want to make out a very subtle point. Today
we propagate the gobar gas plants through the
Khadi Boards in the States and offer 25 per
cen- of subsidy. I have to appeal to the
Finance Minister that this subsidy will have to
be increased in order to popularise this
alternative source of energy because the cost
has increased. It has doubled now. In fact it is
much more than what I have said. At least the
Finance Minister should see that subsidy is
offered to that particular type of plant which
has to be erected in the fields, farms and
houses of the farmers who have 10 to 1!i cattle
at their disposal. Secondly I have to request
that subsidy should be provided for the
propagation of instruments which will work
on solar enersv.
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SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir Shri Sita Ram Kesri is
having some gossip and disturbing us.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS: (SHRI SITA RAM KESRI): T am
hearing my hon. friend as well as you.

SHRI V. GOPALASAMY (Tamil Nadu):
He can do it simultanously.

SHRI G. R, MHAISEKAR: I was talking
about energy and I was saying that it has to be
popularised and you should provide incentive
for the popularisation of the instruments that
work on solar energy. That was what I was
submitting.

Then I come to a very important point wluch
was so much discussed. (Time bell rings) 1
will conclude in two or three minutes. That
was about unemployment. I  have been
stating here—and quite a few of us having
been emphasising it—that a schema like the
Mabharashtra's Employment Guarantee Scheme
should be implemented all over the
country. It hag been discussed in this House
time and again. I wish the Central
Government and the State Governments
should be mark on such schemes wherein you
provide 50 per cent finance and the State
provides 5t) per" cent  finance for the
Employment Guarantee Scheme like that of

Maharashtra. That is what I have been
saying.
Very recently the Maharashtra Chief

Minister Antulay has been working very
enthusiastically and on very sound lines on two
schemes. One is that of Sanjay Niradhari Yoj-
na. I do not want to discuss too much about it,
but under the scheme loans have been offered,
without interest of Rs. 2,S00 for every family
in every district in order to enable them to start
some occupation through which they can earn

their bread. And recently the, have
pronounced....

(Interruptions) Iknow, I know;
(Interruptions)
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SHRI SADASHIV ~ BAGAITKAR:
No iouns.

I

SHRI G. R. MHAISEKAR: No, no.
1 This la wrong. I have been wording on th«
Committee. There have been j earmiri'Afd
amounts being given to J the districts and there
are thousands of applications which are being
screened and I am sure quite a large number of
small families are going to find occupation, not
mere occupation but economically productive
occupation for that matter.

And then there is another scheme that has
been declared by the Maharashtra
Government which is called the Sanjay
Anudaan Yojana for the physically
handicapped people, and 1 would again
appeal to the Finance Minister that wherever
such schemes are initiated or introduced, the
Central Government should come to the
rescue of such States.

Now, about population. Sir I will take just
one minute and finish. A lot of things have
been said about population. It is hightime that
those who wer, very vitriolic about population
control methods that were adopted in 1976-77
should themselves come to normalcy and think,
about what is happening in this country. All
our estimates have just crumbled. The ad hoc
Census Report of 1981 shows a very sad state
of affairs.. In some districts the population has
increased by 42 per cent. Somebody was
saying that there should be no force, no
pressure. I do not know what is the definition
of "force". If God forces us to die, then that
will be the correct definition of "force". T
would therefore say at least let the Government
take steps of withdrawing all facilities that are
offered by I the Government in such cases
where the family goes beyond two children.

THE VICE-CHAIRMAN
ARVIND GANESH
Please conclude.

(SHRI
KULKARNI):

SHRI G. R, MHAISEKAR:
have to conclude. The time !
would appeal to the Fin-

Well, Sir, I
is short. I
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ance Minister to do aU that is possible to see
that such factors which upset the Finance Bill
and the finance policy do not affect the budget
policy and h, get positive results.

With these words, Sir, I support this Bill.

THE VICE-CHAIRMAN SHRI
ARVIND GANESH KULKARNI): Mr.
Ramakrishnan. You have got 13 minutes.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Yes, Sir. I will take about 15 minutes.

Mr. Vice-Chairman, Sir, I rise to support
thi ver, weighty Finance Bill which runs into
58 pages. Both in bulk and in substance it
does carry quite a lot of meaning and it has
been widely debated, discussed and passed in
the other House and is for consideration
before us. I am very happy that the same
quantum of Members are present here—
exactly 15 including yourself were present
when we passed the Appropriation Bill for Rs.
75,000 crores—now, perhaps, with a slight
difference in the names.

SHRI V. GOPALSAMY: It is a paradox,
Sir.

Mr. Ramakrishnan was not present on the
day when the Minister replied.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Gopalsamy, it
is not necessary every time t, bring in your
two parties of Tamil Nadu in the House to
discuss matters.

SHRI R. RAMAKRISHNAN: I hope the
same incidents of the Tamil Nadu Legislature
will not be reflected in 'Rajya Sabha.

SHRI V. GOPALSAMY; 1  expect such a
good behaviour from Mr. Rama krishnan.

SHRI It. RAMAKRISHNAN. We are
always well-behaved, Sir, and the
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truth  will shortly come out in the
newspapers.
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI): Rajya
Sabha should not be a mini-Tamil Nadu
Legislature.

SHRI R. RAMAKRISHNAN: Sir, I
would strongly suggest to the  hon. Minister
for Parliamentary Affairs and for the
consideration, at least, of thi; entire House
that we should follow the American
procedure. In their Senate when a memebr is
asked to speak, he just says two sentences
and then adds, "The balance I will put
on the record." Next day he can submit
whatever he wants to say so that it will be
lying in the archives. So, perhaps, in India
also we can start this system shortly.

Anyway, Sir, coming to the Finance
Bill itself, I have nothing to say against it.
Mr. Venkataraman is a very intelligent man,
an economist and a man of high integrity
whom I hold in very high esteem. So are his
able colleagues, Mr. Barot—who is
present here—and also Mr.  Sisodia, and I
am sure our country is not lagging behind in
brains. The bureaucrats also, about whom I
always have something to say, have put all their
best brains and efforts together to bring  about
this Finance Bill. But, Sir, in spite of all this
what we see today is stark inflation which  is
facing the country. It has just started. These
are the exact omens: I do not know whether
the, are good omens (r evil omens and what
they portend but these are the omens which, if
they are not nipped in the bud, will really
land the country in a lot of trouble. Sir, since
December 20. 17 weeks have passed and the
wholesale price index has jumped by !9 points,
from 255.8 to 274.7, Ifin 17 weeks time, or
about four months time, the index can  jump
by 19 points, once it gathers momentum, I
really shudder to think whether we will have
the repetition of what happened in
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the post-War Germany where a cup of coffee
was reported to be selling for a million marks.
So I would only request that the Finance
Minister should take effective steps to contain
this inflation. By mere platitudes o, public
speeches saying that he is going to hold the
price-line, nothing will be achieved.

Sir, we hear so many things about the
income-tax raids that are going on in all parts
of the country, but we do not hear anything
about the Blackmarketing Ordinance o, the
Essential Commodities Ordinance, both of
which have been passed into Acts and are
now  Statutes, having received the
Presidential assent also. How many State
Governments have arrested blackmarketeers
under that Act and proceeded against them?
How many State Government* have arrested
the people who hoard the essential
commodities and taken action against them?
And what has the Centre done about this? In
at least the major States of India the Cong-
ress(I) cannot say that they do not have their
own Governments. About the othe,
Governments which are

not under the Congress (I), they may say that
the State Governments are

not implementing or are not cooperating, or
things like that. But what about the State in
which the Congress/1) itself is in power? All
the same, irrespective of party considerations,
the Centre should take effective steps to see
that the essential commodities, particularly
foodgrains, pulses, sugar, oil, are really con-
trolled; the public distribution system should
be strengthened throughout the country so
that at least 70 per cent of our brothers and
sisters who are reported to be living below
the poverty-line can have a meal a day at a
controlled price. In this connection, I am sure
the Finance Minister is applying his mind and
he will come forward with some measures, -
Sir, about these famous or infamous bearer
bonds °r black bonds, or whatever you may
call them, the
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final report is that as on the 30th oT April
they have secured only Rs. 340 crores. It
must be causing a little bit of anxiety. But
perhaps the Government is waiting for the
Supreme Court to give their verdict so that
after the verdict is given they may be able to
wield the stick a little more effectively and
flush out some of this black money into the
mainstream. But, in this connection, Sir, I
would only say that the statistics provided by
the hon. Minister himself the other day show
that from 1974 nearly 2000 to 3000 people
have been raided upon, but when you see the
total numbe, of convictions which have been
brought, it is only 13 to 15. In one year it was
29 and again last year it was only 14. So,
against 3000 raids, only 15 people have been
convicted. This shows that either the people
whom they raid are so clever or, as I told this
hon. House the other day, they go to political
touts and brokers and get their matters settled,
or there is something wrong with the raid
itself; otherwise, such a poor percentage
cannot be there. I hope the Finance Ministry
will apply its mind to this.

Sir, [ have got one very important matter to
mention. I thought hon. Mr. Venkataraman
would be there, but I am sure Mr. Barot will
convey it to him. The Business Standard of
May 4 contains a statement about inflation
and it says that the planners are worried about
the economy. I do not know who are the
master brains of the Planning Commission
who have given this report or whether- the
report is baseless. Perhaps Mr. Barot will be
able to reply to it a little later. Here 1 will
quote only one paragraph. It says:

"The Commission experts (whoever
they are) feel hurt that the Finance
Minister never cares to take them into
confidence in rs-. gard to any policy
measures."

Sir, I am sure that the Finance Minister will
effectively counter this, but, at the same time,
I should also quote from Dr. Manmohan
Singh,
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[Shri R. Ramakrishnan] who is a very
important bureaucrat-economist, who is the
Member -Secretary of the Planning Commis-
sion. In a public lecture recently he has
openly differed with our hon. Minister, Mr.
Venkataraman, who is the person who is
having this new supply side management
theory first put into practice. The Member-
Secretary says:

"There is no basis for the declared faith
of the advocates of new supply side
economics that tax cuts will bring forth
immediately the desired shifts in the
supply of goods. It is, therefore, necessary
to contain excess demand and to lay
adequate emphasis on demand
management."

Perhaps an economist like my learned friend,
Mr. Adiseshaiah, will be able to expound on
this better, but as a layman [ would only say
that there is a little bit of meaning and sense
in what Dr. Manmohan Singh cays. I think,
while the supply side theory may also have
its own advantages, at the same time, demand
should also be controlled. Otherwise inflation
will run iot. The aggregate demand must
have increased at a much faster-rate, and I
think the Government is the villain of the
piece as the expenditure by the Governmnt is
obviously not matching the Government's
earnings. So, I hope Air. Venkataraman will
take note of this, and if there is any truth in
the statement about the Planners feeling a
little cut up, I hope step; will be taken to
discuss the matter.

Another thing that I would like to say is
that we have not tried to discuss in this House
the plan document which is a very
momentous and weighty thing and which
concerns the entire country. I feel that the
Plan should not only be made available to
Members of Parliament—of course, it is
available in the Library; what I mean is,
it
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should be circulated—but it must also be
discussed here. It is not enough if it is
discussed in the National Development
Council. It is so big and so momentous a
thing that we as representatives of the people
and of the States, should have an opportunity
to say something on it and discuss it.

Sir, I will now come to one or two ;  points.

One is that our oil bill i3 always going up.

SHRI SHRIDHAR WASUDEO DHABE:
Sir, it is already 6 O'clock.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): He is taking three
minutes more.

SHRI R. RAMAKRISHNAN: Our oil bill
is always running up and up. Recently, I am
told, at Manila or Honolulu there was an 89
nation joint fund for energy and development
set up, which has promised to help the small
countrieg to counter their- oil bill difficulties.
I would like the hon. Minister to say
something about that.

Then, Sir, I have something to say about
cement which is in acute short supply. Hon.
Member; have referred to cement being
available in the black market at Rs. 120 a bag.
There is something radically wrong with the
cement policy. I can give you erne example.
Regarding the pricing structure for cement,
cement companies which may have their clin-
kers under the rational forward direction are
alone given subsidy. In these days when
cement is produced in one State and exported
to another State, there must be something
done to control this cement effectively, and
this gort (f rational for, ward direction must
be removed.

Now, Kir, I come to a few important
points about our, own State. One is that we
have asked for an increase in the
procurement price for
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paddy from Rs. 105 to Rs. 145 per quintal.
Thiy is absolutely essential. Many States have
written to the Centre about it. I would very
much like to say that when wheat is being
given a price of Rs. 130, there is absolutely
no justification for keeping th, paddy price at
Rs. 105 per quintal.

Then, Sir, we have the agriculturists'
problem. Ou, State hag written off crores of
rupees for the small farmers. The interest
burden alone comes to about Rs. 37 crores.
The Government of India has rejected the
demand for subsidising it. So at least in terms
of cash flow, the Government of India should
do something for the States, to give them a
bridge loan or something like that to tide over
this difficulty. Otherwise I can tell you that
the agriculturists' problem is going to become
a very big problem, a national problem in the
years to come.

Then, as the time is very limited, I would
only like to say that the Government should
try to expedite the drought assistance to
Tamil Nadu. Already the Central team has
given an assessment of Rs. 60 crores.
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Please
conclude now

SHRI R. RAMAKRISHNAN: One minute
more. The Cabinet has not yet taken a
decision. It is a very important matter which
is hurting nearly five crores of Tamil people.
I would request that the Minister may please
see that it ig expedited and our requirements
are granted In full. Thank you very much.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr.
Gopalsamy.

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, I rise to support the Finance Bill.
Sir; shall I proceed now or shall I continue
tomorrow?

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): You
continue tomorrow.

Now the House stands adjourned till 1]
A.M. tomorrow.

The House then adjourned at six minutes
past six of the clock till eleven of the clock
on Wednesday, the 6th May,1981.
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